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MINISTRY OF CORPORATE AFFAIRS

NOTIFICATION
New Deihi, the 1st May, 2015 _
GS.R. 349(E).—In exercise of the powers conferred by section 3, section 4, sub-sections
(5) and {6) of section 5, section 6, sub-section (1) and (2) of section 7, sub-sections
(1) and (2) of section 8, clauses (a) and (b) of sub-section (1) of section11, sub-
sections (2), (3), (4) and (5) of section 12, sub-sections (3), (4) and the proviso ta’
sub-section (5) of section 13, sub-section (2) of section 14, sub-section (1) of
section 17, sub-sections (1) and (2) of section 20 read with sub-sections (1) and’
(2) of section 469 of the Companies Act, 2013 (18 of 2013), the Central
Government hereby makes the foilowing amendments to the Companies

(tncorporation) Rutes, 2014, namely: -

1. (1) These rules may be calied the Companies (Incorporation} Amendment.
Rules, 2015.

(2) They shall come into force on the date of their publication in the Official
Gazette. '

2. In the Companies {Incorporation) Rules, 2014, -

{a) rule 5 shall be omitted:;

(b) in rule 6, in sub-rule (1), for the words “exceeds fifty lakh rupees or

average annual turnover during the relevant period”, the words “exceeds fifty

lakh rupees and its average annual turnover during the relevant period” shall
substituted; :

(c} in rule 7, in sub-rule (1), for the words “having paid up share capital of fifty
lakhs rupees or less or average annual turover, during the relevant period” thé
words “having paid up share capital of fifty lakhs rupees or less and average:

annuai turnover during the relevant period” shall be substituted;

(d) after rule 7, the following rules shall be inserted; namely -

EEEE A | B i R G 1 ¥ <t ?l.ﬂ! : ERECL
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“7A. Penalty.- if a One Person Company or any officer of such company
contravenes any of the provisions of these rules, the One Person Company or
any officer of the such Company shall be punishable.with fine which may extend
to five thousand rupees and with a further fine which may extend to five hundred
rupees for every day after the first offence during which such contravention
continues”;

(e) in rule 8, in sub-rule {2), in clause (b), in stub-clause (xi), in the proviso, after
the words and figures “under section 248 of the Act”, the words, figures and
brackets “or under section 560 of the Companies Act, 1956 {1 of 1956)” shall be
inserted;

() in rule 16, in sub-rule (1), for clause (q), the following shall be substituted,
namely:-

“(q) the promoter or first director shall self attest his signature and latest-
photograph in-Form No.INC.10".

(g) after rule 35, the following rule shall be inserted, namely: -

“36. Integrated Process for Incorporation.-(1) For the purpose of simplifying the
filing of forms for incorporation of a company, the integrated process shall apply
with effect from 01/05/2015.

(2) For the purposes of sub-rule (1), the application for allotment of Director
Identification Number upto three Directors, reservation of a name, incorporation of
company and appointment of Directors of the proposed company shall be filed in
Integrated Form No. INC-29.for One Person Company, private company,
public company and Producer Company, with the Registrar within whose
jurisdiction the registered office of the company is proposed to be situated, along
with the fee of rupees two thousand in addition to the registration fee as specified
in Companies (Registration of Offices and Fees) Ruies, 2014.

{(3) For the purposes of filing Integrated Incorporation form, the particutars of
maximum of three directors shall be allowed to be filled in INC-23 and allotment of
Director Identification Number of maximum of three proposed directors shall be
permitted in Form INC-29 in case of proposed directors not havinQ approved
Director Identification Number.

{4)The promoter or applicant of the proposed company shall propose only cne
name in e-form No. INC-29.



(5) The promoter or applicant of the proposed company may prepare Memorandum
of Association as per templates ih Form INC-30 and may opt for templates of
Articles of Association in Form INC-31 in accordance with the provisions of rule 13
for preparation of Memorandum of Association and Article of Association.
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(6) The promoter or the applicant shall sign and witness, the Memorandum of
Association and Articles of Association in the forms downloaded from the portal of
the Ministry of Corporate Affairs and scanned legibly and attach to e-form INC-29
in accordance with the provisions of rule 13 for preparation of Memorandum of
Association and Articles of Association. |

(7) The facility to file Integrated application for incorporation in Form INC-29 is
available as an option to the process for separate applications for allotment of
Director identification Number, reservation of name and Incorporation of a
company as provided 'in these rules.

(8) For an application filed using the integrated process of incorporation as
provided in this rute, the provisions of sub-clause (i) of sub-section (5) of section 4
of the Act and rule 9 of these rules shall not apply.

(9) A company using the provisions of this rule may furnish verification of its
registered office under sub-section (2) of section 12 of the Act by filing e-Form INC-
29 in which case the company shall attach along with such e-Form INC-29, any of
the documents referred to in sub-rule (2) of rule 25.

(10) The requirement of filing ¢-form INC-22 may be dispensed with if, the
proposed company maintains its registered office at the given correspondence
address.

(11) The Registrar within whose jurisdiction the registered office of the company is
proposed to be situated shall process INC-29 including application for allotment ¢’
Director Identification Number.
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{12) (@) Where the Registrar, on examining e-form INC-29, finds that it is necessary
to call for further information or finds such application or document to be defective
or incomplete in any respect, he shall give intimation to the applicant to remove the
defects and re-submit the e-form within fifteen days from the date of such intimation
given by the Registrar.

(b} After the resubmission of the document, if the registrar still finds that the
document is defective or incomplete in any respect, he shall give one more
opportunity of fifteen days to remove such defects or deficiencies.

(c) In case, the Registrar is of the opinion that the document is defective or
incomplete in any respect after giving such two opportunities, the e-form INC-29 of
the proposed company shall be rejected.

{13) The Certificate of Incorporation shall be issued by the Registrar in Form No.
INC-11",

(h) in Annexure, in Form No. INC-11, for the words, figures and brackets “and rule
8 of the Companies (Incorporation) Rules, 2014”, the words, figures and brackets
*and rule 18 of the Companies (Incorporation) Rules, 2014”, shall be substituted.

{iy in Annexure,~

(a) for Form No. INC-7, INC-10, INC-11 and INC-22, the following form shall,

respectively be substituted, namely:-
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Application for Incorporation
of Company (Other than OPC)

; t to Saction 7(1) of the Companies
2013 and pursuant to Ruile 10, 12, 14,
18 of the Companies (Incorporation) )
2014} T T

Form janguage o Fnglish o Hindi

Refer the instruction kit for fillng the form.

8. *Service Request Number (SRN) of Form INC-1 | ” Pre-Fill :i

2. {a) Mame of the company|

(b) Type ot Company is | | ¢y Class of company I ]
(d) Category | __ ] (e) sub category | 1
(f) Section 8 license number | - ] '

*(g) Compary iz 0 Having share capital O Not having share capital
3. (a) Name of the state/Union territory in which the company is (o be registered .
{b) Name of the office of the Registrar of Companies in which the company is to be registered
(c) *Whether me address for correspondence will be the address of Registered office of the Company
o Yes a No

{d) Address fo: rorrespondence til the registered office of the company is established

*Line 1 l___—__——_—_—l
Line 1Y

*State/Uricn Territory | _ I
“District | _j *Pincode | |

IS0 Country code :] -
C0unt|:y f _————I
*Phone (With STD ccde) 91 - - ﬁ'—_] I —————

Fax L _I

*email ID of the company | !

4. 1. *Capital structure of the company
(a) Authorized capital of the company (in Rs.} | |

(i} No. of classes of equity shares [ ] Total number of equity shares { |
Total amount of equity shares (in Rs.) I |

Number of equity shares Nominal amount per equity share Total amount of equity shares

“" [T | [T P S R TN -
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14.

+ {d} Numger of members excluding proposed employee(s)|

(i} No. of classes of equity shares || Total number of preference shares

I

Total amount of preference shares (in Rs.) [

|

Nominal arnount per equity share

Total amount of equity shares

l Number of equity shares

| P -
{b} Subscribed capilal of the company (in Rs.) | ]
{i} No. of classes of equity shares E Total number of equity shares | ]
Total amount of equity shares {in Rs.} l_ J
I "Nurnber of equity shares Nominal amount per equity share Total amount of equity shares
e -
|

(i} No. of t lasse< of equity shares [ | Total number of preference shares

Total arourd of preference shares (in Rs.} [

1

" Nunber of equity shares

Morminal amount per equity share

Total amount of equity shares

1 rDetails of numbe of rnembers

(a_n) Enter the maximurm number of members [

by Maximoem nuimber of members excluding.proposed employees ]

() Nurmber of mmembers i

“Main devision of industrial actwity of the company

Description of the main division

1]

‘(& Whether the proposed company shall be conducting any activities which require approval from any sectorat

regulator {Like RBI in case of NBFI and Banking activities) to cormmence such activities

nYes oMo

{b} If yes, please anter tha name of such Regulatory authority and proposed activity.

I J

"Enter the number of promoters (first subscribers to the Memorandum of Association (MOA)) |:|

Particulars of Promoters (first subscribers to the MOA)
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—
*Category
+ Director Identification nurmber{DIN} or Income -tax permanent account | ]
number (Income- tax PAN) or passport nurnber or corporate identity
number{CIN) Or foreign company registration number{FCRN) Pre-Fill Verify Details
or any other registration number
*First Name _
Middle Name —
*Surname
Family Name

=0 Father's Name 0 Mother's Name o0 Spouse’s narme

Nationality | | *Date of Birth [ I

*Gender o Male o Female o Transgender
*Place of Birth (District & State)| |
*Occupation type oSelf Employed oProfessional oHomemaker oStudent oServiceman

*Area of Occupation | ]
*Educational qualification |— )

*Name of the entity |

Income tax permanent Account Number (PAN) [ —I
Permanent Address/Registered address/Principal place of business .
*Line T | ' ]
Line II
*City
*State /Union Territory | | *ein code |

*ISO Country code [ ]

Country | j l
*Phone (With STD/ISD code) | T -] A

Mobile | |

Fax ( |

*email idl I .
*Whether present address is same as the permanent address o Yes o No

Present Address

*Line I

Line II

*City | ]

*State/Union Territory I I *Pin code I i !
YESO Country code I:::l

Country | |

*Phone{With STD/ISD code) [ 1 |

Mobile | ]

Fax i

|
*Duration of stay at present address : Years E:] Months

If Duration of stay at present address is less than one year then address of pravious residence

W e P s .
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! *Proof of identicy | I
*Residential Proof | |
i ¥ giready & director or promoter of & company(s). specify details of such company(s] (In case dm‘m
thres comipanies, attach seperale sheet &s an optional attachment)
Director P CIN
; ) ) f i
[ Mame of the comparry r ]
! Oireftor Promoter CIN
i i i i
Name of the company ' - : ]
Direcior Promoler CIN e
r r— | | [ Presitaa” '}
Name of the e..:.mpany] _]

* Number of shares subscribed : * Total amount, of shares subscribed (in Rs.) :

* particulars of authorised person
a} Name of the authorised person [ I
b} <I> Father's Name 0 Mother's Name 0 Spouse’s name . '
¢} Gender o Male o Female o Transgender
d) Nationality { ] /) Date of Birth %’
f)  Phone (With STD/ISD code) | ] - |

g) emai ID r ) I

8. (a) "Whether the Articles are entrenched or not o Yes o No
(¥f yes, entrenched Articles should be annexed thereto)
{b) Number of Asticles to which provisions of entrenchment shall be applicable [
Details of Articles to which provisions of entrenchment shall be applicable

Sr. -Articie Content
No. Number

5. Particulars of payment of stamp duty

942 CUt5—10A
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{3) Stane or Union territory in respest of w@ ch stamp L Y TR
dey is paideriobe paic B i
{B} "V\nader starp cuty is ko ©F paid slecuorically Sirougs KCA21 syseen, TYes UKo [ Neiaps ‘catle

i} Devails of stamp duny 1o be paid
Type of document/ Form IHC-7 Memorandum of Articles of association
' association

Amount of starrp cuty to be paid (v Rs.) [" |

(i) Prov Se Gesslis of stamp Guty aireasy paid _
Type of document’ Form IHC-7 Memorandurm of Articles of Othars.
Particulars association associmion

TS Mok of s =
diry paid nPs) || I

Mode of payrnent of
Stamp outy : . [_ I I

Namk 5 veidor or
Treasury o Authodity
cthet ¢ e
Sy et
collecr s1amp duty or i
sall PARATS ¢ °0
md docurents of
wd spetse s
wochars ot behaif of she
Governmar:

Ser s raneer ¢
&rbOSS NG OF SLaYPS OF
SArD PApEr o treasury
challan number

Regheration raniper of
vandor

Care of purchase of
SIMPS O SLIR paper of -
(DOMALYYYY)

Place of purchase of
SWrps o ST paser
o payment of stang duty

10, Additionsl Information for applying Permanent Account Numbaer (PAN) and Tax Deduction Acssunt -:

Number (TAN)**
Information specific to PAN
Area code AD typa Range code AQD Ne.
[ 1 | L1 [ L
Information specific to TAN N

oy

Sy [ SR n o om T PURpep—
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i Area cade AQO type Range cade AQ Neo.

T | [ 171711

source of Income
2 Income F-om Business/profession o Capital Gaines o Income from house property
u Income from other 50::rce 2 No Income

5 {h] e on \
: Business/Profession code E:I:l

i 11. Additional Information for Employer registration under Employee State Insirance Corporation (ESIC)

Type of Unit o Factory o Establishment
Exact aature of Work/ Business carried on work Sub category

** This information is mandatorily required to be filled in case of applicants desirous of applying for PAN
and or TAN at the time of Incorporation of a company. This facifity is avallable at the e-Biz portal only as per
saparate procedure prescribed by e-Biz portal.

i Attachments - o
i1} *Memorandur: of association : Attaghm K
b2 *Artcles of sssociation _ :
' 3) *Dedaration in Form No. INC-8 "'::;‘2' ;
i d) *Affidavit from each of the subscriber to the memorandum 1
in Form No, IWNC-9 . Attach .

5} *Proof of residential address " Attach |

6}  Specinen Signataee in Form INC-10 e

7} Proof of identity . Amach |

8} Entrenched £:-ichkes of association . Attach

9} Copy of In-principle approval granted by sectoral T Attach_ h :

regulator if already 1aken : S

1L} NOC in case there Is change in the promoters (first

v

subscribers 1o Mamerandum of Associaticr:) ; Attach
11) Proof of nationality (in case the subscriber is a foreign | Attach

national) oo o
12} PAN card (In case of indian national) | Attach )
i3} Copy of certificate of incorporation of the foreign body i Attach

corporate and registered office address .' At;ch -

14} Copy ¢f resolution/consent by all the partners or board .
resciution authorizing to subscribe to MOA . Attach |
57 Optional attachment, if any

Deaclaration

I * ’ !
a person named in the articles as a E :f ﬁ deciare that all the requirements of the Companies Act, 2013 :

and tiwe ruies made theraunder in respect to the registration of the company and matbters precedent or incidentat
thereto have been complied with. 1 am authorized by other promoters subgcribing to the Memorandum of
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Association and Articles of Association and the: first directors to give this declaration and to gign and submit this

Form. It is further declared and verified that:

1. Whatever Is stated in this form and in the attachments thereto Is true, correct and complete and no
information material to the subject matter of this form has been suppressed or concealed and is as per the
original records maintained by the promoters subiscribing to the Memorandum of Association and Articles of
Asscciation.

2. have openecd all the attachments to this Form and have verified these to be as per requirements, complete and

3. y ]
afan ] having Membership number and/or certificate of
practice number n engaged to give declaration under ) (b) and such declaration
o .

41 | , the applicant, in the capacity of |__ i
do hereby declare that what is stated above is true to the best of my information and belief.

Designation L |

*DIN of the director; or DIN or Income tax PAN of | J
the manager or Membership number of the company secretary

Nota: Atteutlon is drawn to provisions of section 7(5) and 7{6) which, inter-ailis, provides that

of any false or incorrect particulars of any Information or suppression of any lnaurlal information
attract punishment for fraud under Section 447. Attention is also drawn to provisions of section 4“
and 4492 which provide for punishment for faise statement and punishment for false evidenod

respactively.

=

Fer ofice use only: i

oForm Service request rumber (SRN) ]:] eForm fillng date [::](DWWW;

This e-Form is hereby regisiered

Dighal signature of the authorising officer 1 ' | [ TR BN LT ]
Date of signing [:I (DDMMYYYY)
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Form No. INC - 10

Form for verification of signature of subscribers
[Pursuant to rule 16 (1) (q) of Companies (Incorporation) Rules,2014)

Size 44’
(passport
size)

1. Names, Father's name and address of subscribérslﬁrst directors:

2. Two Specimen signatures:

)
(ii)

Aftestation
(To be self-attested with address)

Note:
1. In point no. 1 above, strike off whichever is not applicable.

2. Person who is attesting should indicate his/her name,
address and ID number,
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Form No. INC-11
Cortificate of incorporation

[Pursuant to sub- section (2) of section7 of the Companies Act, 2013 and rule 18 and
sub-rule (13) of rule 36 of the Companies (Incorporation) Rules, 2014}

§ hereby certifythat ..........................ocl. (name of the company) is incorporated on
this ......... dayof ................ twothousand............ under the Companies Act, 2013
and that the company is limited by shares / limited by guarantee/ unlimited company.

The CIN of the companyis .............c.cocevveinne

Given undermy handat..............this ............ e dayof ..c...ocoieneiiinnn two
thousand ................c..ooee,

SEAL: ..., e

.......................................
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FORM NO. INC-22

| [Pursuant to section 12(2) & (4) of The
Companies Act, 2013 and Ruls 25 and 27

thice of situation or

Vit

change of situation of |

o Lot
;::;ho Companies (Incorporation) Rutes TSN registered office
014] TFRTEHA T

Form language © Englich o Hindi
Refer the instruction kit for filing the form.

1. *This Formis for o New company o Existing company

2. *(a) Corporate identity number (CIN) of company | ) { Pra-fil [
or SRN of Form No. INC-1 i o
(b) Global location number (GLN) of company | |

3. (a) Name of the company I _l
{b) Address of the registered office of the company |

{c) Name of the office of existing Rg_gustrarof Companies (RaC)

(d} *Purpose of the form
(3 Change within local limits of city, town or village
O Change outside local limits of city, town or village, within the same RoC and state
O Change in RoC within the same state
0 Change in state within the jurisdiction of same RoC
O Change in state outside the jurisdiction of existing RoC

4. Notice is hereby given that
*(a) The address of the registered office of the company with effect from
o ]ioo/MmMAYYY)is
o The date of incorporation of company is
*Address Line |

Line 0 | -
* District |
* State/Union Territory
Country '
*Pin code
*Phone (with STD Code) 91 | ] |
*email ID [ _ ]

(b) *Registered office is
© Owned by company © Owned by director (Not taken on lease by company}
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o Taken on lease by company o Owned by any other entity/Person{Not taken on Iése by company}
{c) *Name of office of proposed RoC or new RoC

{d} Full address of the police station uncier whose jurisdiction the registered office is #ltuated
*Name
*Address Line | .
Address Line It
"‘C"tY
State/Union Territory I l

*Pin code

(e) *Particulars,of the Utllity Services Bilt depicting the address of the registered office
{not older than two months) |

S. (a) *SRN of Form MGT-14 |

(b} *SRN of Form No. INC-28 | ]
(c) *Date of order of the Centrai Goveirnmerlt [ ] (DD/MM/YY)

Attachments List of Attachments
(1) *Proof of Registered Office address I )
{Conveyance/ Lease deed/Rent Agreement . Attach
along with the rent receipts) etc.; _ N
(2) *Coples of the utility bills as mentioned . Attach |
above {not older than two months); e e
{3) A proof that the Company is permitted Attach !
to use the address as the registered ' '
office of the Company if the same is owned
by any other entity/ Person {not taken on ——
lease by company); > Attach
{4) *Copy of order of competent authonty, " = .
{5) List of all the companies {specifying their CIN) Attach
having the same registered office address, ifany; { .~
(6) Optional attachment, if any. Attach
Declaration i : -
fe |

O A person named in the articles as a (Drop down: director / manager / Company Secreta tho
O have been authorized by the Board of Directors of the company vide resolution number
to sign this form and declare that
N *all the requirements of The Companies Act, 2013 and the rules made thereunder in respect of the subject
matter of this form and matters incidentai thereto have been complied with,

@ *[ also declare that all the information given herein above is true, correct ancl complete including the
1
0

attachments to this form and nothing material has been suppressed.
It is hereby further certified that {Small description box}, a (Drop down ues: Chartered Accountant/

Company Secretary/ Cost Accountant} having Membership number nd certificate of practice
number certifying this form has been duly A pUrpose.

*To be dightally signed by |  DSC BOX I

*Designation | |

*Dirsctor identification number of the director; or
DIN or PAN of the manager or CEO or CFO; or l I
Mambership nutmber of the Company secretary
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Certificate by practicing professional

I declare that I have been duly engaged for the purpose of certification of this form. It Is hereby certified that I have
gone through the provisions of The Comnpanies Act, 2013 and rules thereunder for the subject matter of this form and
matters incidental thereto and I have verified the above particuiars (including attachment(s}} from the original records
maintained by the company which is subject matter of this form and found them to be true, correct and complete and

no information material to this form has been suppressed. I further certify that;
1. The said records have been properly prepared, signed by the required officers of the company and maintained

as per the relevant provisions of The Companies Act, 2013 and were found to be in order;
2. 1 have opened all the attachments to this Form and bave verified these to be as per requirements, complete

and legible;
3. Ifurther declare that I have personally visited the registered office given in the form at the address mentioned
herein above and verified that the said registered office of the company is functioning for the business

purposes of the company,
To be digitally signed by i DSC BOX ‘
™ Chartered aecountant (in whole-lime practice) or {; Cost accountant (in whole-time practice) or
¢ Company secretary (in whole-lime practice)

Whether associate or feliow ") Associate . Fellow

Membership number [

Certificate of practice number [

Note: Attention is drawn to provisions of Section 448 and 449 which provide for punishment for false
statement / certificate and punishment for faise evidence respectively.

Srociram |

For office use only: I 2 Fen tean I

#Form Service request number {SRN} ‘:| eForm fiiing date :l {BDMMIYYYY)

Digltal signature of the authorising officer
This a-Form is hereby registerad ! | T i I

Date of signing | I (BDMMIYYYYY

OR
This eForm has been taken on fite maintained by the registrar of companies through electronic mode and on the basis of
statement of correctness given by the filing company

(b) after Form No. INC-28, the following forms shall be inserted, namely:-
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JTFORM NO.INC-29

8| (Pursaant to sections 4,7,12, 152 and
153 of the Companies Act, 2013 read
with rules made thercunder)

Form language o English o Hindi

Reler the instruction kit for filing the form.

Integrated Incorporation Form

1. (a) *State the type of company I_ _ l
(b} *Seage the class of company o Public o Private o One Person Company

(c) *State the category of company
(d) *State the sub-category of company l=-===========_.;
(¢) *Company is () Having share capital 0 Not having share capital
2, (m) *Main division of industrial activity of the company E:
Description of the main division

I |

(b} *Whether standard template of Memorandum of Association (MoA) as prescribed wndéer schedule § 1o the
Companies Act, 2013 is opted for adoption o Yes oNo

(¢) (i) *Whether standand template of Asticles of Associstion (AcA) as prescribed under schedule 1 to the
Companies Act, 2013 is opted for adoption o Yes o No

{ii) Whether Articles of Association is entrenched oYes oNo

(iii) Number of Asticles to which provisions of entrenchment shall be applicable m .
Details of such articles

.Sr. No. Article Number Short description on eatrenchment of the clause

3. (i) *Capital structure of the company
Total suthorized share capital (in Rupees) | ]

Autborized shave capital Equity Preforence Unidontified

“Number of shares '

Nominal amount per share (in Rupees)

Total amount (in Rupees)

Total subscribed share capital (in Rupees) | ] _

Subsecribed share capital Equity Preforsace
Number of shares '
Nominal amount per share (in Rupees)
Total amount (in Rupees)

ii) *Details of number of members
(n) Enter the maximum number of members

(b) Maximum number of members excluding proposed employees
(c) Number of members
(d) Number of members excluding proposed employee(s)

B L B T N T NI | - RRTR ) -,:..|'.,],ﬂ;w;.z‘. A A
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*Linel | ]
]
|
|

Linell
City [~
*State/Union Tessitory | 1% Pin code|__
*District I —I
*Phone (with STD code) [ ]1- | |

Fax I ______I

*email 1D of the company {

(b) *Whether the address for correspondence is the address of registered office of the company o Yes o No
(c) *Name of th office of the Registrar of Companies in which the proposed company is to be registered

} 3. *Particulars of the proposed name
(a) Proposed name
Significance of abbreviated or

coined word in the proposed name
" State the name of the vernacular

: language{s) if used in the proposed
name and meaning thereof

(b} 1 (i)} *Whether the promoters are carrying on any Parinership firm, sole proprietary or | 0 Yes o No
unregistered entity in the name as applied for
If yes, whether the business of such entity shall be acquired o Yes o No
(ii} *Whether the proposed name contains name of any person other than the promoter{s) [ o Yes o No
or their close blood relative{s)
: (iii) *Whether the proposed name includes the name of refative(s) o Yes o No
j (iv) *Whether approval from any sectoral regulator is required o Yes o No

(v)  Whether the name is similar to o Existing Indian Company o Foreign body corporate
{Attach the copy of No Objection Certificate by way of Board resolution (duly attested by a director

of that company)]
Provide CIN | | Pre-fill
Name of the Company

(<t (i) *Whether the proposed name is based on a registered trademark or is subject matter of an application-
pending for registration under the Trade Marks Act o Yes o No
(:1) *Specify the class(s) of trade mark (refer the instruction kit for details)

L (i) *Fumish the particulars of application and the approval of the applicant or owner of the trade mark
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6. (a) *Number of first subscriber(s) to MOA and directors of the company

Having  valid Not having valid
DIN : DIN
Total number of directors (including subscriber cum
director) _
o Number of individual first subscriber(s) cum director(s)
Number of individual first subscriber(s) other than
subscriber cuin director
Number of non-individual first subscriber(s)
& (b)*Particulars of directors (other than first subscribers)
I [ *Director Identification number (DIN)[ ] [ Prorm |
\ *Name | ' o I
*Gender | *Date of Bisth [_ ) _| *Nationality |:|
Whether o0 Cheimman 0 Executive director o Non-executive director
*Name of the company or instition whose nominee the appointee is
*email ID [ ]
Number of entities in which director bave interest (Need not |:|
E to mention if such entity is having CIN/FCRN/LLPIN)
. *Registration number |
*Name
* Address ]
Nature of | *Designation . _I _
interest [ Bercentage of Shareholding Amount —:
Others (specify) | - 1 :
1 *First Name _ _
Middie Name '
" DR
*Surname
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*Father’s surname

*Gender | [ *Date of Birth | [ *Nationality |

“Place of Birth |

*Whether citizen of India o Yes o No *Whether resident in India o Yes oNo
*Occupation type o Self Employed o Professional ‘o Homemaker o Student o Serviceman

*Area of Occupation |

If ‘Others’ selected, please specify |

*Educational Qualification |
* D PAN o Passport number |

*Designation I

Whether o Chaiman 0 Executive director 0 Non-executive director
*Name of the company or institution whose nominee the appointee is

*email ID |

Permanent Address

*Line1

Line IT

*City

* State/ Union Territory “Pin code |

*ISO Country code S Country |

*Phone (with STD/ISD code) | ] -1

*“Whether present residential address same as permanent residential address o Yes oNo
Present address

“Line [

Line IT

 *State/ Union Territory |

*ISO Countrycode [ | Country |

*Phone (with STD/ISD code) | ]- |

*Duration of stay at present address ::] Years |: Months

If Duration of stay at present address is less than one year then address of previous resklence

*Proof of identity | | *Residential Proof |

Voter's identity card number |
Driving license number |

Aadhaar Number




Submit the proof of identity and: proof of address ander attachments.

Number of entities in which director have interest |—____|

*Registration number

Nature of | *Designation

Percentage of S:-Iﬁrelwlding
Others (spocify_) T

Amount

(¢) *Particulars of individual first subscriber(s) cum directors

H *Director Identification number (DIN) |

| *Date of Birth |

*Name |
*Gender [
*Designation [

| “Category | |
Whether o Chairmen ¢ Executive director o Non-executive director
*Name of the company or institution whose pominee the appointee is

*email ID [

Kind of shares subscribed -

| Rumber of subscribed shares

Equity shares

Preferance shares

Number of entities in which director have interest (Need not
to mention if such entity is having CIN/FCRN/LLPIN)

-

(RS BN 4 Y R e

|k AT LRI 4 b ' i
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Middle Name
*Sumame

*Father’s first name

Father's middle name

*Father's surname

*Gender | *Dateof Birthl _I *Nationality | |

“Place of Birth l

*Whether citizen of India o Yes o No *Whether resident in India o Yes oNo
*Occupation type o Self Employed o Professionai o Homemaker o Student o Serviceman

*Area of Occupation | |

1f *Others® selected, please specify | |
*Educational Qualification | i
*QPAN o Passport number [ | B

*Designation [ = | *Category ]

Whether o Chairman 0 Executive director 0 Non-executive director
*Name of the company or institution whose nominee the appointee is
| |
*email ID | !
Permanent Address
*Line I
Line il
*City

* Stae/ Union Territory | — " *Pin code |

*1SO Country code [ ] Country | ]
*Phone (with STD/ISD code) [ ] - | |
*Whether present residential address same as permanent residential address o Yes o No

Present address
*Line I

Line IT
"City
*State/ Union Territory | | *Pincode |
*Phone (with STD/ISD code | ] | ]

*Duration of stay at present address :: Years E:: Months

1f Duration of stay at present address is less than cne year then address of previous residence

'

L
*Proof of identity *Residential Proof
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oﬁu‘sndmhtycuﬂnumbu r
Driving license number
Aadhaar Number .
| Submit the proof of identity aml proof of address uader attachments.

Kind of shares subscribed- | Niumber of subscribed shafss T Amouit of SHARK SReAPe
. Equity shares - :
Preference shares
Number of entities in which director have interest | I
*Registration number
*Name I I :
* Address -'

Newreof T *Deipmin [ ]

interest Percentage of Sharcholding Amourt .
| [ Gthers (specify) '-

(d) *Particulars of individual first subscriber(s) (other than subscriber cum director)
1 *Director Identification number (]D[N)ﬁ———‘ =—I I-:;I'O-Flll_!

*Name L
[ Rind f Shaegs s
“Equity shares

Preference shares:

1 *First Name

Middle Name
*Surname

*Father’s first name

Father’s middle name

*Father’s surname

*Gender

*Piace of Birth [

*Occupation type oSclmeploycd o Professional o Homemaker oSmIentoSwv{m
*Ares of Occupstion | ]

If ‘Others’ selected, please specify
*Educational Qualification l—#’ ;

SOAPH e D] e R b W e B nw-w el
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* o PAN o Passport number l |

*email 1D I

Permanent Address

*Line 1

Lineil

*City |

* State/ Union Territory I l *Pin code I

*1SO Country code | | Country |

“*Phone (with STD/ISD code) | ] -]

Il

“Whether present residential address same as permanent residential address o Yes o No

Present address

Line {1

*Line I I

*City

*State/ Union Territory | | *Pincode |

*ISO Country code D Country |

*Phone (with STD/ISD code | B |

*Duration of stay at present address : Years E::: Months

If Duration of stay at present address is less than one year then address of previous residence

*Proof of identity ] | *Residential Proof |

Submit the proof of identity and proof of address under attachments.

Kind of shares subscribed Number of subscribed shares Amount of shares subscribed

Equity shares

Preference shares

(e} *Particulars of non-individual first subscriber(s)

«Narne of the body corporate

Category f _I
~Corporate identity number{CIN) or foreign company Pre-Fill |
registration number{FCRN) or any other registration number _nri-',__ .l

r

Registered office address or Principal place of business in India or Principal place of business outside India

*Line I

Line H

¥ City

TState /Union Territory | | *Pin code |

*1S0 Country code [:

a2 GIITA—11A
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Country
*Phone (With STD/ISD code) | | - [ |

Fax | |
[_—_._.—

*email id

Particulars of the authorised person
*First Name
Middle Name
*Surname

*Father’s First Name |

Father's Middle Narnel

*Father’s Surname I

* Gender I:l *Date of Birth [ ] *Nationality |

*Income tax PAN I I
*Place of Birth {District & State) [
*Occupation type

*Area of Qcoupation r"""'"'_——

*Educational qualification I

Present Address
*Line 1
Line H |
“City |
*State /Union Territory |_ | *Pin code |_
iSO Country code [ |

Country | ' ] _ 1
*Phone (With STD/ISD code) | | - L |

Mobile | |

Fax
*email id f

Kind _of shares subscribed Number of subscribed shares Amount of sﬁares subscribed :
Equity shares

Preference shares

(a} *Nomination

l W

thelﬁrbscrlber 10 the memorandum of association of

do hereby nominate *

who shall become the member of the company in the event of my death or incapacity to contract. I declare that
neminee is eligible for nomination within the meaning of Rule 3 of the Compantes {Incorporation)} Rules, 2014,

(b) *Particulars of the Nominee

Director Identification number{DIN) |

|| preFin |
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*First Name
tiddle Name
‘surname
“Father's First Name [
Father's Middle Name
*Father’s Surname

* Gender I *Date of Birth I ' Nationality | '

*Income- tax PAN | I | Verify Details |
*Place of Birth {District & State) ’_
*Qccupation type I I

| - Area of Occupation L_

P Educational guaiification |

Permanent Address
‘Line 1 |
Line I1 - - 7
~City |
"State /Union Territory | ———| *Pin code ’__———]
150 Country code D

country | — i }
: “Phone (With STD/ISD code) | I - |__ |

I Mobile | ]

L Fx [ — ]

“email id | - ]
“whether present address is same as the permanent address oYes o No

Present Address
| ‘Line I
I
i
|
]

Line 11
b eCity

| +State/Union Territory | _ | +Pin code |

150 Country code [ |

Country | J
Phone (With STD/ISD code) [ 1 | 1

Mobile |

, Fax :_—‘—.—-I

"Duration of stay at presentaddress [ | Years [ ] Months

If Duration of stay at present address is less than one year then address of previcus residence

| _

| 'Proof of identity | | *Residential Proot |
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8. Particulars of payment of stamp duty

{3) Stwe or Union semvitory in respect of whch samp r | i’ p;ﬂ_l
dusty is paid of 1o be paid

{6} "Whather starp outy is 10 be paid shectronically shrough MCA21 sysem T3Yes CYNo I Neapgicadie
(i} Desails of stamp chaty ¥o be paid _
Type of document/ Form Mamorandum of Articles of 23saciatdon
Parliculars assotiation

Amount of stamp duty to be paid (in Rs.)

il F«Tmmam oty Areacy paid
Type of document! Form
mm

9. Additienal Information for applying Permanent Account Number (PAN) and Tax Deduction AoOpng:
Number (TAN)**

Information specific to PAN

e L L T KR ¥ 1S FE A NI VP SN _\‘_EW_‘_‘, T —
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Area cade AQ type Range code AQ No.
Information specific to TAN
Area code AQ type Range code AQ No.

I l 1

I ]

L1 ]

Source of Income
o Income from Business/profession o Capital Gains

- Lhcome from other source o No Income

Business/Profession code

o income from house property

|

i0. Additional Information for Employer registration under Employee State Insurance Corporation (ESIC)

Type of Unit p Factory o Establishment
Exact nature of Work/ Business carried on

Work Sub category

l

**This information is mandatorily required to be filled in case of applicants desirous of applying for PAN
and/ or TAN at the time of incorporation of a company. This facility is avaitable at the e-Biz portal only as

per separate procedure prescribed by e-Biz portal.

Attachments

1. *Memorandum of association; |r ’ Attach .

2. *Articles of Association; e e

3. *Affidavit and deciaration by first subscriber(s) and . Attach '
director(s); | attarh |

4. Proof of Office address (Conveyance/ Lease deed/Rent J Attach N
Agreement etc. along with rent recelpts); ot !

3. Copy of the utility bills {not older than two months); . Attach

6. Approval of the owner of the trademark or the applicant - ., |

of such application for registration of Trademark;

7. Proof of relation;
8. NOC from the sole proprietor/partnersfother associates/ | m;: ____
existing company; " astarh
9.  NOC from any other person; e =
10. Copy of certificate of incorporation of the foreign body Attach
corporate and resolution passed; artach
il. Resolution passed by promoter company; Attach
12, NOC from existing Indian company; attach
13. Interest of first director(s) in other entities; Attach
14. Consent of Nominee; . Muach .
15. Proof of identity & residential address of subscribers; . Attach__
16. Proof of Identity & residential address of nominee; Attach
17.  Proof of identity and address of Applicant I; Attach
| Atach |

18. Proof of identity and address of Applicant 1I;
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_*I undertake to be fully responsible for the consequences in case the name is subsequently found to be '

19, Proof of udentlty and address of Applicant III il
20, Optional attachment(s), (if any) j Attach J’

[ Remove attachment

Declaration
*| have gone through the provisions of the Companies Act, 2013, the rules thereunder and prescribed guw
framed thereunder in respect of reservation of name, understood the meaning thereof and the proposed ns
in conformity thereof.
*| have used the search facilities available on the portal of the Ministry of Corporate Affairs {(MCA) for checking Y
resemblance of the proposed name with the companies and Limited Liability partnerships {LLPs) respe
already registered or the names already approved. | have also used the search facility for checking the
of the proposed name with registered trademarks and trade mark subject of an application under the Trade M@
Act, 1999 and other relevant search for checking the resemblance of the proposed name to satisfy myself with
compliance of the provisions of the Act for resemblance of name and Rules thereof.
*The proposed name is not in violation of the provisions of Embiems and Names (Prevention of Improper Use). Aﬁ&,
1950 as amended from tima to time.
*The proposed name is not offensive to any section of people, e.g. proposed name does: not contain profanity .
words or phrases that are generally considered a siur against an ethnic group, religion, gender or heredity.
*The proposed name is not such that its use by the company will constitute an offence under any law for the tiisg:
being in force.

contravention of the provisions of section 4{2} and section 4{4) of the Companies Act, 2013 and rules thereto I!i_!
have also gone threugh and understood the provisions of section 4(5) (ii} {a} and (b} of the Companies Act, M
and rules thereunder and fully declare myself responsible for the consequences thereof.
t'l S
a person named in the articles as a director of the company has been duly authorized by the promoters of €
corpany to sign this form and declare that all the requirements of the Companies Act, 2013 and the rules magli
thereunder In respect of Director [dentification Number (DIN), registration of the company and matters precedusil
or incidental thereto have been complied with.
i am authorized by the promoter subscribing to the Memorandum of Association and Articles of Association s
the first director(s) to give this declaration and to sign and submit this Form.

*| am authorised by each subscriber to declare that company shail not commence its business, unless each
subscriber has paid the value of the shares agreed to be taken by him at the time of subscribing to the Meme
of Association;

| further declare that, company shall not commence its business, unless all the required approval from the sm
Regulators such as RBI, SEBI etc. have been obtained;
| on behalf of the promoters and the first directors, hereby declare that the registered office is capable of recehdq
and acknowledging all communications and notices addressed to the proposed company on incorporation , sholt §i
maintained at the given address at item no. 4 of this form; o
*I, on behalf of all the first director(s) named in the Articles of Association of the proposed company, solemnli
declare, that the declaration given herein as stated above are true to the best of my knowfedge and belief, T
information given in this integrated application form for incorporation and attachments thereto are correct lﬁt
complete, and nothing relevant to this form has been suppressed. All the required attachments have beeds
completely, correctly and legibly attached to this form and are as per the original records maintained by iﬁ
promoters subscribing to the Memorandum of Association and Articles of Association.
i, on behalf of the proposed Directors whose particulars for allotment of DIN are filled as above, hereby conditem:
and declare that they are not restrained, disqualified, removed for being appointed as Director of a company i
the provisions of the Companies Act, 2013 including sections 164 and 169, and have not been declared
proclaimed offender by any Economic Offence Court or Judicial Magistrate Court or High Court or any other Oallrf_.,
and not been already allotted a Dlrector Identif‘ cation Nurnber {DIN) uader section 154 of e Companies Act, X
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" and 1 further declare that | have read and understood the provisions of Sections 154, 155, 447 and 448 read with
sechians 449, 450 and 451 of the Companies Act, 2013.
'- é{". I
.
~woiing Membership number | ] and/or certificate of practice number | i
-2 peen engaged to give declaration under section 7{1) {b) and such declaration is attached.

stz Attention Is drawn to the provisions of sections 7(5} and 7(6) which, inter-alla, provides that ~ - ishing of
25 falsae or incorrect particulars of any irformation or suppression of any material informatior: chatl attract
susishment for fraud unider section 447. Attention is also drawn to provisions of section 448 and 445 which provide
st punishiment for false statemest and punishment for faise evidence respectively.

1

“io e Aigitally signed by direstor | oo pox |

R

Peclaratica and Certification by Professional

Dot engaged n the rormalion o1 the cumpany deciare that | have been duly engaged for the purpose of certification
©.r ¢ forialic is hereby akzo certifisd that | have gone through the provisions of the Companies Act, 2013 and rules

srewi da7 fac the subject matter of this feri and maiters incidental thereto and | have verified the above particulars
- chagiing attarhment(s)) from the wviginal/certified records maintained by the applicarit which is subject matter of
* 7 turan aod toand them 1o be true, corvect and complete and no information material to this form has been

puressed, | further certifv thay;

“he draft memorandus snd asticles of association have been drawn up in conformity with the provisions
st sections 4 ana b ann rulss made thereunder; and ’

s 2i the requirement’ of Companies Act, 2013 and the rules made thereunder relating to registration of the
rompany under section 7 of the Act and matters precedent or incidental thereto have been complied with.
Tre said recovds have been properly prepared, signed by the required officers of the Company and
maintained a5 per the relevant provizions of the Companies Act, 2013 and were found to be in order;

b : have ppened all the atiachments to this form and have verified these to be as per requirements, complete
204 i=gible:

R { further decizre 1hat t have personally visited the proposed registered office given in the form at the
address mentioned herein above and verified that the said proposed registered office of the company is
functioning for the business purposes of the company (wherever applicable in respect of the proposed
repistered office has been given),
st 15 understood that | shall be liable for action under Section 448 of the Companies Act, 2013 for wrong
certdication, it any found at any stage.

A —
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*("; Chartered accauntant (in whole-time practics) o~ () Cost accountant (in whole-lime practice) or
(> Company secretary (in whole-time practice) () Advocate =

*Whether associate or fellow 7 Associate () Feliow
* Membership number
Cerlificate of practice number

*income-tax PAN | {

[

=t

For office use only: I Affix g retads |

sForm Service request number (SRN) :’ sForm fiing date [:_J(DDMWWY)

This a-Form is hereby registered
Digital signature of the authorising officer ‘ ' ] Tenter suumession J

o s —

FORM NO. INC-30 Memorandum of Assoclation I

[Pursuant to Schedule I (see
sections 4 and 5) to the Companfes
Act, 2013}

Form language O English O Hindi
Rafer the instruction kit for filing the form,

*Select the appropriate table applicable to company as notified under schedule I of the
companies Act, 2013 | S

Table A- MEMORANDUM OF ASSOCIATION OF A COMPANY LIMITED

BY SHARES
1* The name of the company is ““.....coerveverrerenmissorerssenns Limited / Private Limit
2™ The registered office of the company will be situated in the State of.
31 (a) The objects to be pursued by the company on its incorporation are:—
(b) Matters which are necessary for furtherance of the objects specified in clause 3(a) are
4% The liability of the member(s) is limited and this liability is limited to the amount unpaid, if

any, on the shares held by them.
5% The share capital of the company iS.....coemmicmen tupees, divided
{1117 SOOI shares of.......cvveeveconicniianns ...rupees each.

6% We, the severzl persons, whose names and addresses are subscribed, are desirous of being
formed into a company in pursuance of this memorandum of association, and we respectively
agree to take the number of shares in the capital of the company set against our respedtive names:—
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Names,  addresses, | No. of shares taken by | Signature of | Signature,  names,.
descriptions and | each subscriber subscriber | addresses, description
occupations of and occupations of
subscriber witnesses.

AD. of... .. Merchant | ... Signed before me:

Total shares taken | ........

7" 1, whose name and address is given below, am desirous of forming a company in pursuance of
this memorandum of association and agree to take all the shares in the capital of the company
{Applicable in case of one person company):—

Names, addresses, descriptions | Signature of subscriber | Signature,  names,  addresses,
and occupations of subscriber description and occupations of
witnesses.
gth Shri/Smt.................. , son/daughter of ......................., resident of............ aged....coue. years

shall be the nominee in the event of death of the sole member (Applicable in case of

one person company)
Dated.......... the day of........

Table B - MEMORANDUM OF ASSOCIATION OF A COMPANY LIMITED
BY GUARANTEE AND NOT HAVING A SHARE CAPITAL

1st The name of the company is ¢ ...Limited/Private Limited”’.
2nd The registered office of the company wnll be smuated in the State of........ccocrvvvevrrrereerisanes
3rd (a) The objects to be pursued by the company on its incorporation are:—

(b) Matters which are necessary for furtherance of the objects specified in clause 3(a) are:—
4th The liability of the member(s) is limited.
5th Every member of the company undertakes to contribute:

(i) to the assets of the company in the event of its being wound up while he is a member, or
within one year after he ceases to be a member, for payment of the debts and liabilities of the
company or of such debts and liabilities as may have been contracted before he ceases to be a
member; and

(ii) to the costs, charges and expenses of winding up (and for the adjustment of the rights of the
contributories among  themselves), such amount as may be required, not
eXCeeding.....covvreerieriricirrinirne rupees.
6th We, the several persons, whose names and addresses are subscribed, are desirous of being
formed into a company in pursuance of this memorandum of association,

Narmes, addresses, descriptions ; Signature of subscriber | Signature,  names,  addresses,

and occupations of subscriber description and occupations of
witnesses.
ABC of ...merchant Signed before me ....

Signature....
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Tth I, whose name and address is given below, am desirous of forming a company in pursuance
of this memorandum of association (Applicable in case of one person company).—

THE GAZETTE OF INDIA : EXTRAORDINARY

Names, addresses, descriptions { Signature of subscriber | Signature,  names,  addresses, |:.
and occupations of subscriber description and occupations of ).
witnesses, :
ABC of ...merchant Signed before me ....
Signature....
8th Shri/Smt... .» son/ daugther of ... ., restdent of. . aged .. years shatl be:
the nominee in the evcnt of death of the sole member (Applicable in case of one person :
company)
Dated............coniirereeciens the day of........

Table C- MEMORANDUM OF ASSOCIATION OF A COMPANY LIMITED
BY GUARANTEE AND HAVING A SHARE CAPITAL

1st The name of the cotnpany is covorens ...Limited/Private Limited’’.
2nd The registered office of the company w1ll be snuated in the State of....
3rd (a) The objects to be pursued by the company on its incorporation are:— :
(b) Matters which are necessary for furtherance of the objects specified in clause 3(a) are:—
4th The liability of the member(s) is limited. i
5th Every member of the company undertakes to contribute: _
(i) to the assets of the company in the event of its being wound up while he is a member, or:
within one year after he ceases to be a member, for payment of the debts and liabilities of the
company or of such debts and liabilities as may have been contracted before he ceases to be &
member; and
(ii} to the costs, charges and expenses of winding up (and for the adjustment of the rights of the

contributories among  themselves), such amount as may be required, mot
EXCERAING........ovrarererrerererersans rupees. -
6th The share capital of the company iS.....cceimrmnmns rupees, divided
INEO..oeececnrrenrecrerrersconensons shares of. ...rupees each

7th We, the several persons, whose names, addresses are subscribed, are desirous of being formed.
into a company in pursuance of this memorandum of association and we respectively agree to ﬂw
the number of shares in the capital of the company set against our respective names:—

names,

Names, addresses, | No. of shares taken by | Signature of | Signature,

descriptions and | each subscriber subscriber addresses, description: §
occupations of and occupations of |
subscriber witnesses. '
AB.of... . Merchant | ... ... Signed before me:
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8th I, whose name and address is given below, am desirous of forming a company in pursuance
of this memorandum of association and agree to-take all the shares in the capital of the company

(Applicable in case of one person company):—

Names, addresses, descriptions | Signature of subscriber | Signature,  names,  addresses,
and occupations of subscriber description and occupations of
witnesses.
ABC of ...merchant Signed before me ....
Signature....
9th Shri/Smt.............., son/daughter of .................. , resident of............ aged............ years shall be
the nominee in the event of death of the sole member (Applicable in case of one person
company)
Dated.....c..coovnnecrvennnnnn. the day of oo vnnicininnnns

Table D- MEMORANDUM OF ASSOCIATION OF AN UNLIMITED
COMPANY AND NOT HAVING SHARE CAPITAL

1st The name of the company is ‘... Company’’.
2nd The registered office of the company will be situated in the State of..........ceeevverrirerarsurrens
3rd (a) The objects to be pursued by the company on its incorporation are:—

{b) Matters which are necessary for furtherance of the objects specified in clause 3(a) are:—
4th The liability of the member(s) is unlimited.
Sth We, the several persons, whose names and addresses are subscribed are desirous of being
formed into a company in pursuance of this memorandum of association. '

Names, addresses, descriptions | Signature of subscriber | Signature,  names,  addresses,

and occupations of subscriber description and occupations of
witnesses.

ABC of ...merchant - Signed before me ....

6th I, whose name and address is given below, am desirous of forming a company in pursuance
of this memorandum of association (Applicable in case of one person company).—

Names, addresses, descriptions | Signature of subscriber | Signature,  names,  addresses,
and occupations of subscriber description and occupations of
witnesses.
ABC of ...merchant Signed beforeme ....
Signature....
7th Shri/Smt.......... , son/daughter of .............coeuene. , resident of, aged years shatl be
the nominee in the event of death of the sole member (Applicable in case of one person
company)
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Table E- MEMORANDUM OF ASSQOCIATION OF AN UNLIMITED
COMPANY AND HAVING SHARE CAPITAL

- 1st The name of the company is *“...... ; Company’’.
‘nd The registered office of the company will be situated in the State of .........co.ureveerernussssrenns
~3rd (a) The objects to be pursued by the company on its incorporation are;—
(b) Matters which are necessary for furtherance of the objects specified in clause 3(a) are:—
#th The liability of the member(s) is unlimited.

5th The share capital of the company is... rupees, divided
1170 NOO O OPORO shares of... ; rupees each.

6th We, the several persons, whose names, and addresses are subscribed, are desirous of being
formed into a company in pursuance of this meniorandum of association and we respectively agroe
to take the number of shares in the capital of the company set against our respective names:—

Names, addresses, [ No. of shares taken by | Signature of | Signature, names,

| descriptions and | each subscriber subscriber addresses, description

| occupations of and oocupatnms of

subscriber , i

AB. of...Merchant | ........ . Signed before me:
Signatme.. .......covuvsinenns

Tth 1, whose name and address is given below, am desirous of forming a company in pursuance of
this memorandum of association and agree to take all the shares in the capitai of the company
licable in case of one person company).—

-Names, addresses, descriptions | Signature of subscriber | Signature,  names,  addresses,
and occupations of subscriber description and occypations of
witnesses.
- ABC of ...merchant Signed before me ....
Signature....
8th Shri/Smt........... , son/daughter of ..........ccccene... , resident of. aged .years shall be

_the nominee in the event of death of the sole member (Applicable in case of one person company)
. Dated thedayof.................
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FORM NO. INC-31 Articles of Association

[Pursuant to Schedule I (see
Sections 4 and 5) to the Companies
Act, 2013)]

Form language O Engiish O Hindi
Refer the instruction kit for filing the form,

1. *Select the appropriate table applicable to company as notified under schedule I of
the companies Act, 2013 | !

Table F- ARTICLES OF ASSOCIATION OF A COMPANY LIMITED BY SHARES

Articl | Description Applicable

e No. Y/N
interpretation

| (1) In these regulations— | 0 Yes o No

(a) “the Act” means the  Companies  Act, 2013,

(b} “the sea!” means the common seal of the company.
{2} Unless the context otherwise requires, words or expressions contained in
these regulations shall bear the same meaning as in the Act or any statutory
modification thereof in force at the date at which these regulations become
binding on the company.

Share capital and variation of rights
] Subject to the provisions of the Act and these Articles, the shares in the capital | o Yes o No
1 of the company shall be under the control of the Directors who may issue,
allot or otherwise dispose of the same or any of them to such persons, in such
proportion and on such terms and conditions and either at a premium or at
par and at such time as they may from time to time think fit.
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{Pasr Ti—Sec. i}

{i) Every person whose name is entered as a member in the register .of
members shall be entitied to receive within two months after incorporation,
in case of subscribers to the memorandum or after allotment or within one
month after the application for the registration of transfer or transmission or
within such other period as the conditions of issue shall be provided,—
(a) one certificate for all his shares without payment of any charges; or
{b) several certificates, each for one or more of his shares, upon payment of
twenty rupees for each certificate after  the first,
{ii) Every certificate shall be under the seal and shall specify the shares to
which it relates and the amount paid-up  thereon.
(ii) In respect of any share or shares held jointly by several persons, the
company shall not be bound to issue more than one certificate, and delivery
of a certificate for a share to one of several joint holders shall be sufficient
defivery to all such holders

oYesoNo

(i) i any share certificate be worn out, defaced, mutilated or torn or if there
be no further space on the back for endorsement of transfer, then upon
production and surrender thereof to the company, a new certificate may be
issued in lieu thereof, and if any certificate is lost or destroyed then upon
proof thereof to the satisfaction of the company and on execution of such
indemnity as the company deem adequate, a new certificate in lieu thereof
shail be given. Every certificate under this Article shall be issued on payment
of twenty rupees for each centificate,
{ii) The provisions of Articles (2) and (3} shall mutatis mutandis apply to
debentures of the company.

oYesoNo

Except as required by law, no person shall be recognised by the company as
holding any share upon any trust, and the company shall not be bound by, or
be compelled in any way to recognise (even when having notice thereof) any
equitable, contingent, future or partial interest in any share, or any interest
in any fractional part of a share, or (except only as by these regulations or by
law otherwise provided) any other rights in respect of any share except an
absolute right to the entirety thereof in the registered holder.

oYesoNo

{i) The company may exercise the powers of paying commissions conferred
by sub-section (6) of secticn 40, provided that the rate per cent or the amount
of the commission paid or agreed o be paid shall be disclosed in the manner
required by that section and rules made thereunder.
{i1) The rate or amount of the commission shall not exceed the rate or amount
prescribed in rules made under sub-section (6) of section 40.
(iii) The commission may be satisfied by the payment of cash or the allotment
of fuliy or partly paid shares or partly in the one way and partly in the other.

oYesoNo

| . B e IR TR PR AT R Py I TR T N R E
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| 6

{i) If at any time the share capital is divided into different classes of shares,
the rights attached to any class {unless otherwise provided by the terms of
issue of the shares of that class) may, subject to the provisions of section 48,
and whether or not the company is being wound up, be varied with the
consent in writing of the holders of three-fourths of the issued shares of that
class, ar with the sanction of a special resolution passed at a separate meeting
of the holders of the shares of that class.
{iiy To every such separate meeting, the provisions of these regulations
relating to general meetings shalt mutatis mutandis apply, but so that the
necessary quorum shall be at least two persons holding at feast one-third of
the issued shares of the class in question.

oYesoNo

The rights conferred upon the holders of the shares of any class issued with
preferred or other rights shall not, unless otherwise expressly provided by the
terms of issue of the shares of that class, be deemed to be varied by the
creation or issue of further shares ranking pari passu therewith,.

oYes o No

Subject to the provisions of section 55, any preference shares may, with the
sanction of an ordinary resolution, be issued on the terms that they are to be
redeemed on such terms and in such manner as the company before the issue
of the shares may, by special resolution, determine.

oYesoNo

Lien

{if The company shall have a first and paramount lien—
(a) on every share (not being a fully paid share), for all monies (whether
presently payable or not} called, or payable at a fixed time, in respect of that
share; and
{b} on all shares {not being fully paid shares) standing registered in the name
of a single person, for all monies presently payable by him or his estate to the
company:

Provided that the Board of directors may at any time declare any share to be
wholly or in part exempt from the provisions of this clause.
{ii) The company’s lien, if any, on a share shall extend to all dividends payable
and bonuses declared from time to time in respect of such shares.

o Yes o No

The company may sell, in such manner as the Board thinks fit, any shares on
which the company has a lien:
Provided that no sale shall be made—
(a) unless a sum in respect of which the lien exists is presently payable; or
{b) until the expiration of fourteen days after a notice in writing stating and
demanding payment of such part of the amount in respect of which the lien
exists as is presently payable, has been given to the registered hoider for the
time being of the share or the person entitled thereto by reason of his death
or insolvency.

oYeso No




THE GAZETTE OF INDIA : EXTRAORDINARY

[Pmll—&:._':

11

(i} To give effect to any such sale, the Board may authorise some person to’
transfer the shares sold to the purchaser  thereof
{it) The purchaser shall be registered as the holder of the shares comprised in
any such . transfer,.
(i1} The purchaser shall not be bound to see to the application of the purchase:
money, nor shall his title to the shares be affected by any irregularity or’

invalidity in the proceedings in reference to the sale.

oYesoNo

12

{i) The proceeds of the sale shall be received by the company and applied in-
payment of such part of the amount in respect of which the lien exists as is’
presently payable.
{ii) The residue, if any, shall, subject to a like lien for sums not presently:
payable as existed upon the shares before the sale, be paid 1o the person:

entitled to the shares at the date of the sale,

oYeso No

Calls on shares

13

{i} The Board may, from time to time, make cafls upon the members in respect
of any monies unpaid on their shares (whether on account of the nominal
value of the shares or by way of premium} and not by the conditions of

allotment thereof maile payable at fixed times:

Provided that no call shall excered one-fourth of the nominal value of the :
share or be payable at less than one month from the date fixed for the |

payment of the fast preceding call,

{ii) Each member shall, subject to receiving at least fourteen days’ notice

specifying the time or times and place of payment, pay to the company, at
the time or times and place so specified, the amount called on his shares.
(iii} A call may be revoked or postponed at the discretion of the Board.

oYesoNo

14

A call shall be deemed to have been made at the time when the resolution of
the Board authorizing the call was passed and may be required to be paid by -

instalments.

o Yes o No

15

The joint holders of a share shall be jointly and severally liable to pay all calls
in respect thereof:

oYesoNo

16

(i) ¥ a sum called in respect of a share is not paid before or on the day
appointed for payment thereof, the person from whom the sum is due shall
pay interest thereon from the day appointed for payment thereof t6 the time
of actual payment at ten per cent per annum or at such lower rate, if any, as
the Board may determine.
{ii} The Board shall be at liberty to waive payment of any such interest wholly
or in part.

0 Yes o No
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Y

! {i) Any sum which by the terms of issue of a share becomes payable on

| sllotment or at any fixed date, whether on account of the nominai value of

the share or by way of premium, shall, for the purposes of these regulations,
i be deemed to be a call duly made and payable on the date on which by the
| terms of issue such sum becomes payable,
{ii} tn case of non-payment of such sum, all the relevant provisions of these
regulations as to payment of interest and expenses, forfeiture or otherwise
5 shall apply as if such sum had become payable by virtue of a call duly made
| and notified.

oYeso No

‘The Board—

i (a} may, if it thinks fit, receive from any member willing to advance the

¢ same, alt or any part of the monies uncalled and unpaid upon any shares

' held by him; and

. {h} upon all or any of the monies so advanced, may (until the same wouid,
- but for such advance, become presently payable} pay interest at such rate
! not exceeding, unless the company in general meeting shall otherwise

| direct, twelve per cent per annum, as may be agreed upon between the

o Yes o No

__Mg_ Board and the member paying the sum in advance.
Transfer of shares

v {n} The instrument of transfer of any share in the company shail be executed
by or on behalf of both the transferor and transferee.
i ¢H) The transferor shall be deemed to remain a holder of the share until the
é rame of the transferee is entered in the register of members in respect

o Yes o No

o register—
! {a} the transfer of a share, not being a fully paid share, to a person of whom
| they do not approve; or
| {b) any transfer of shares on which the company has a lien.

oYes o No

The Board may decline to recognise any instrument of transfer unless—
+ {a) the instrument of transfer is in the form as prescribed in rules made under
sub-section (1) of section 56;
{b) the instrument of transfer is accompanied by the certificate of the shares
to which it relates, and such other evidence as the Board may reasonably
" require to show the right of the transferor to make the transfer; and
§ i) the instrument of transfer is in respect of only one class of shares.

oYesoNo

FOn gwnng not less than seven days’ previous notice in accordance with section

i 31 and rules made thereunder, the registration of transfers may be
| suspended at such times and for such periods as the Board may from time to
i time determine:
; Provided that such registration shall not be suspended for more than thirty
[ days at any one time or for more than forty-five days in the aggregate in any
| year.

o Yes o No

Transmission of shares




THE GAZETTE OF INDIA ; EXTRAORDINARY [Paxr [I—Sac,

23 (i} On the death of a member, the survivor or survivors where the member | o YesoNo
was a joint holder, and his nominee or nominees. or legal representatives
where he was a sole holder, shall be the only persons recognised by the
company as having any title to his interest in the shares
{ii) Nothing in clause (i} shall release the estate of a deceased joint holder
from any liability in respect of any share which had been jointly held by him
with other persons.

24 (i) Any person becoming entitled to a share in consequence of the death or | o Yes o No
insolvency of a member may, upon such evidence being produced as may
from time to time properly be required by the Board and subject as
hereinafter provided, elect, either—
{a) to be registered himsef as holder of the share; or
{b) to make such transfer of the share as the deceased or insolvent member’
could have made.
{ii) The Board shall, in either case, have the same right to decline or suspend
registration as it would have had, if the deceased or insolvent member had
transferred the share before his death or insolvency,

25 (i) If the person so becoming entitled shail elect to be registered as holder of | o Yes o No
the share himself, he shall deliver or send to the company a notice in writing
signed by him stating that he 50 elects.
(i} If the person aforesaid shall elect to transfer the share, he shall testify his
election by executing a transfer of the share.
{iii) All the limitations, restrictions and provisions of these regulations relating
to the right to transfer and the registration of transfers of shares shall -he
appiicable to any such notice or transfer as aforesaid as if the death or
insolvency of the member had not occurred and the notice or transfer were
a transfer signed by that member.

26 A person becoming entitled to a share by reason of the death or insolvency | o Yes o No
of the holder shali be entitied to the same dividends and other advantages to
which he would be entitled if he were the registered holder of the share,
except that he shall not, before being registered as 2 member in respect of
the share, be entitled in respect of it to exercise any right conferred by
membership in  relation to meetings of ‘the company:
Provided that the Board may, at any time, give notice requiring any such
person to elect either to be registeréd himself or to transfer the share, and if
the notice is not complied with within ninety days, the Board may thereafter
withhold payment of all dividends, bonuses or other monies payable in
respect of the share, until the requirements of the notice have been complied
with.

1942 GG
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27

In case of a One Person Company—
{i} on the death of the sole member, the person nominated by such member
shall be the person recognised by the company as having title to all the shares
of the member;
{ii) the nominee on becoming entitled to such shares in case of the member’s
death shall be informed of such event by the Board of the company;
(i) such nominee shall be entitled to the same dividends and other rights and
liabilities to which such sole member of the company was entitled or liable;
| (iv) on becoming member, such nominee shall nominate any other person
with the prior written consent of such person who, shall in the event of the
death of the member, become the member of the company.

oYes oNo

Forfeiture of shares

if a member fails to pay any call, or instalment of a call, on the day appointed
for payment thereof, the Board may, at any time thereafter durning such time
as any part of the call or instalment remains unpaid, serve a notice on him
requiring payment of so much of the call or instalment as is unpaid, together
with any interest which may have accrued.

o Yes o No

35

The notice aforesaid shall—
{a} name a further day {not being eartier than the expiry of fourteen days from
the date of service of the notice} on or before which the payment required by
the notice is to be made; and
(b) state that, in the event of non-payment on or before the day so named,
the shares in respect of which the call was made shall be liable to be forfeited.

oYes o No

30

if the requirements of any such notice as aforesaid are not complied with, any
share n respect of which the notice has been given may, at any time
thereafter, before the payment required by the notice has been made, be
forfeited by a resclution of the Board to that effect.

oYes o No

{i) A forfeited share may be sold or otherwise disposed of on such terms and
in such manner as the Board thinks fit.
(i) At any time before a sale or disposal as aforesaid, the Board may cancel
the forfeiture on such terms as it thinks fit.

oYes o No

(i} A person whose shares have been forfeited shall cease to be a member in
respect of the forfeited shares, but shall, notwithstanding the forfeiture,
remain liable to pay to the company all monies which, at the date of
forfeiture, were presently payable by him to the company in respect of the
shares,

(i} The liability of such person shalt cease if and when the company shall have
received payment in full of all such monies in respect of the shares,

oYesoNo

(i} A duly verified declaration in writing that the declarant is a director, the
manager or the secretary, of the company, and that a share in the company
has been duly forfeited on a date stated in the declaration, shall be conclusive
evidence of the facts therein stated as against all persons claiming to be
entitled to the share;
{ii) The company may receive the consideration, if any, given for the share on
any sale or disposal thereof and may execute a transfer of the share in favour
of the person to whom the share is sold or disposed of;
(iii} The transferee shall thereupon be registered as the holder of the share;
angd

oYesoNo
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(iv) The transferee shatl not be bound to see to the application of the purchase
money, if any, nor shall his title to the share be affected by any irregularity or
invalidity in the proceedings in reference to the forfeiture, sale or disposal of
the share.

34

The provisions of these regulations as to forfeiture shali apply in the case of
nonpayment of any sum which, by the terms of issue of a share, becomes
pavable at a fixed time, whether on account of the nominal value of the share
or by way of premium, as if the same had been payable by virtue of a call duly
made and notified.

0 Yes o No

Alteration of capital

35

The company may, from time to time, by ordinary resolution increase the
share capital by such sum, to be divided'into shares of such amount, as may
be specified in the resolution,

oYes o No

36

Subject to the provisions of section 61, the company may, by ordinary
resolution,—

{a) consolidate and divide all or any of its share capital into shares of larger
amount than its existing shares;
{b} convert all or any of its fully paid-up shares into stock, and reconvert that
stock into  fully paid-up shares of any  denomination;
{c) sub-divide its existing shares or any of them into shares of smaller amount
than is fixed by the memorandum;
{d) cance! any shares which, at the date of the passing of the resolution, have
not been taken or agreed to be taken by any person,

o Yes o No

37

Where shares are converted into stock,—
{a} the holders of stock may transfer the same or any part thereof in the same
manner as, and subject to the same regulations under which, the shares from
which the stock arose might before the conversion have been transferred, or
as near thereto as circumstances admit:
Provided that the Board may, from time to time, fix the minimum amount of
stock transferable, so, however, that such minimum shall not exceed the
nominal amount of the shares from which the stock arose.
{b) the holders of stock shall, according to the amount of stock held by them,
have the same rights, privileges and advantages as regards dividends, voting
at meetings of the company, and other matters, as if they held the shares
from which the stock arose; but no such privilege or advantage (except
participation in the dividends and profits of the company and in the assets on
winding up)} shall be conferred by an amount of stock which would not, if
existing in shares, have conferred that privilege or advantage.
{c) such of the regulations of the company as are applicable to paid-up shares
shall apply to stock and the words “share” and “shareholder” in those
regulations shall include “stock” and “stock-holder” respectively.

o Yes o No

38

The company may, by special resolution, reduce in any manner and with, and
subject to, any incident authorised and consent required by law,—
(a) its share capital;
(b} any capital redemption reserve account; or
{c) any share premium account.

oYesoNo
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Ca pltallsatlon of profits |
al meeti On of the [ 0 Yes o No
: resolve—
; vl s de sicable to capitalise any part of the amount for the time being
srail re ane cradit of anv of the company’s reserve accounts, or to the
S erediv of the, profit and loss account, or otherwise available for distribution;

|

an
B} that soen som Lo accordingly set free for distribution in the manner

_ -xpeuiled i Gl {1 amongst the members who would have been entitled
s hes'r\to, it disinbuted by way of dividend and in the same proportions.
{ ii “he swn aforesasid shall not be paid in cash but shall be applied, subject to

; ;3rov.v;§'-n cortained in clause [if), either in or towards—
A Al pdying up any sincunts for the time being unpaid on any shares held by
" uch members respectively;
B paveng up i T, unisseed shares of the company to be alfotted and

IR

hsbiibuted, wahited as fully paid-up, to and amongst such members in the

WESS A Pl T 1 aforesaid;
TG Aty i tive way spedified in sub-clause {A) and partly in that specified in
'--t}{;--dal,m‘ (BY;

U A seciirilies premiue account and a capital redemplion reserve account
poses of this regulation, be applied in the paying up of
-1 e isseed (o members of the company as fully paid bonus

L ay, 50;’ }_h; I

FULIUBY: it..(é shd)”
_ HETEEN
e ive pffect o the resolubon passed by the company in

b rl anever <och a resohiicn as aforesaid shall have been passed, the Board | o Yes o No

Ciiraabke wlf sz caniations and applications of the undivided profits resolved
srwelsed thorely, and ot alfotinents and issues of fully paid shares if

aiy. and
ceneraly de all acts and things required to give effect thereto.
T doard shail have power-—

Polgoonake stno o rowsions, by the issue of fractional certificates or by
| paveneni i Cestr o olferaise 35 it thinks fit, for the case of shares becoming
Catsinbutab in fractions; and
b 1o swihoise st poersen to enter, on behalf of all the members entitled
Ctierelo, e a0 pgracnent with the company providing for the allotment to
Cthem respectively credited as fully paid-up, of any further shares to which
¢ They riay Be entitled upon such capitalisation, or as the case may require, for
: the payinent by the cornpany on their behalf, by the application thereto of
" their respective propuitions of profits resolved to be capitalised, of the
; amoaunt or any part of the amounts remaining unpaid on their existing shares;
cul Any agreemient made ender such authority shall be effective and binding
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Buy-back of shares

Notwithstanding anything contained in these articles but subject to the
provisions of sections 68 to 70 and any other applicable provision of the Act
or any other law for the time being in force, the company may purchase its
own shares or other specified securities.

o Yes o No

General meetings

42

All general meetings other than annual general meeting shall be called
extraordinary general meeting.

o YesoNo

43

{i} The Board may; whenever it thinks fit, call an extraordinary generat
meeting.

(i) If at any time directors capable of acting who are sufficient in number to
form a quorum are not within India, any director or any two members of the
company may call an extraordinary general meeting in the same manner, as
nearly as possible, as thatin which such 2 meeting may be cailed by the Board.

¢ YesoNo

Proceedings at general meetings

44

(i) No business shall be transacted at any general meeting unless a quorum of
members is present at the time when the meeting proceeds to business.
{ii) Save as otherwise provided herein, the quorum for the general meetings
shall be as provided in section 103.

oYesoNo

a5

The chairperson, if any, of the Board shall preside as Chairperson at every
general meeting of the company.

o Yes o No

46

if there is no such Chairperson, or if he is not present within fifteen minutes
after the time appointed for holding the meeting, or is unwilling to act as
chairperson of the meeting, the directors present shall elect one of their
members to be Chairperson of the meeting.

oYes o No

47

If at any meeting no director is willing to act as Chairperson or if no director
is present within fifteen minutes after the time appointed for holding the
meeting, the members present shall choose one of their members to be
Chairperson of the meeting.

oYesoNo

48

in case of a One Person Company—
(i) the resolution required to be passed at the general meetings of the
company shall be deemed to have been passed if the resolution is agreed
upon by the sole member and communicated to the company and entered in
the minutes book maintained under section 118;
(i) such minutes book shall be signed and dated by the member;
(it} the resolution shall become effective from the date of signing such
minutes by the sole member.

oYesoNo
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Adjournment of meeting

(i) The Chairperson may, with the consent of any meeting at which a quorum
is present, and shall, if so directed by the meeting, adjourn the meeting from
time to time and from place to place.
(ii} No business shall be transacted at any adjourned meeting other than the
business feft unfinished at the meeting from which the adjournment took
place.

(i) When a meeting is adjourned for thirty days or more, notice of the
adjourned meeting shall be given as in the case of an original meeting.
{iv} Save as aforesaid, and as provided in section 103 of the Act, it shall not be
necessary to give any notice of an adjournment or of the business to be
transacted at an adjourned meeting.

oYesoNo

Voting rights

Subject to any rights or restrictions for the time being attached to any class
or classes of shares,—
(a) on a show of hands, every member present in person shall have one vote;
and

(b} on a poll, the voting rights of members shall be in proportion to his share
in the paid-up equity share capital of the company.

oYesoNo

A member may exercise his vote at a meeting by electronic means in

accordance with section 108 and shall vote only once.

oYeso No

{i) In the case of joint holders, the vote of the senior who tenders a vote,

whether in person or by proxy, shall be accepted to the exclusion of the votes-

of the other joint hoiders,
{ii} For this purpose, seniority shall be determined by the order in which the
pames stand in the register of members.

oYesoNo

52

A member of unsound mind, or in respect of whom an order has been made
by any court having jurisdiction in lupacy, may vote, whether on a show of
hands or on a poll, by his committee or other legal guardian, and any such
committee or guardian may, on a poll, vote by proxy.

o Yes o No

Any business other than that upon which a poll has been demanded may be
proceeded with, pending the taking of the poll.

oYesoNo

No member shall be entitled to vote at any general meeting unless all calls or
other sums presently payable by him in respect of shares in the company have
been paid

i 56

(i} No objection shall be raised to the qualification of any voter except at the
meeting or adjourned meeting at which the vote objected to is given or
tendered, and every vote not disallowed at such meeting shall be valid for all
purposes,

{ii} Any such objection made in due time shall be referred to the Chairperson
of the meeting, whose decision shall be final and conclusive.

o Yes o No
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Proxy

57

authority, if any, under which it is signed or a notarised copy of that power or
authority, shall be deposited at the registered office of the company not less
than 48 hours before the time for holding the meeting or adjourned meeting
at which the person named in the instrument proposes to vote, or, in the case
of a poll, not less than 24 hours before the time appointed for the taking of
the poll; and in default the instrument of proxy shail not be treated as valid.

o Yeso No

58

An instrument appointing a proxy shall be in the form as prescribed in the
rules made under section 105

o Yes o No

59

A vote given in accordance with the terms of an instrument of proxy shall be:
valid, notwithstanding the previous death or insanity of the principal or the
revocation of the proxy or of the authority under which the proxy was
executed, or the transfer of the shares in respect of which the proxy is given:
Provided that no intimation in writing of such death, insanity, revocation or
transfer shall have been received by the company at its office before the
commencement of the meeting or adjourned meeting at which the proxy is
used.

oYesoNo

Beoard of Directors

60

The number of the directors and the names of the first directors shall be
determined in writing by the subscribers of the memorandum or a majority
of them. )

o Yes o No

61

{i) The remuneration of the directors shall, in so far as it consists of a monthly
payment, be deemed to accrue from day-to-day.
{ii}) In addition to the remuneration payable to them in pursuance of the Act,
the directors may be paid all traveiling, hotel and other expenses properly
incurred by them—
{a} in attending and returning from meetings of the Board of Directors or any
committee thereof or general meetings of the company, or
{b) in connection with the business of the company,

oYesoNo

62

The Board may pay all expenses incurred in getting up and registering the
company,

oYesoNo

63

The company may exercise the powers conferred on it by section 88 with
regard to the keeping of a foreign register; and the Board may (subject to the
provisions of that section) make and vary such regulations as it may thinks fit
respecting the keeping of any such register.

o Yes o No

All cheques, promissory notes, drafts, hundis, bills of exchange and other
negotiable instruments, and alf receipts for monies paid to the company, shall
be signed, drawn, accepted, endorsed, or otherwise executed, as the case
may be, by such person and in such manner as the Board shall from time to
time by resclution determine

oYesoNo

65

Every director present at any meeting of the Board or of a committee thereof
shall sign his name in a book to be kept for that purpose.

oYesoNo
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66

(i) Subject to the provisions of section 149, the Board shall have power at any
time, and from time to time, to appoint a person as an additional director,
provided the number of the directors and additional directors together shall
not at any time exceed the maximum strength fixed for the Board by the

articles.
{ii) Such person shall hold office only up to the date of the next annual general

meeting of the company but shall be eligible for appointment by the company.

as a director at that meeting subject to the provisions of the Act.

o Yes o No

Proceedings of the Board

i 67

(i) The Board of Directors may meet for the conduct of business, adjourn and
otherwise regujate its meetings, as it thinks fit.
{ii)- A director may, and the manager or secretary on the requisition of a
director shali, at any time, summon a meeting of the Board.

o Yes ¢ No

.68

{i) Save as otherwise expressly provided in the Act, questions arising at any
meeting of the Board shall be decided by a majority of votes.
(i) In case of an equality of votes, the Chairperson of the Board, if any, shall
have a second or casting vote.

oYesoNo

769

770

The continuing directors may act notwithstanding any vacancy in the Board;
but, if and so long as their number is reduced below the quorum fixed by the
Act for a meeting of the Board, the continuing directors or director may act
for the purpose of increasing the number of directors to that fixed for the
quorum, or of summoning a general meeting of the company, but for no other
purpose.

oYesoNo

(i} The Board may elect a Chairperson of its meetings and determine the
period for which he is to hotd office.
(ii) If no such Chairperson is elected, or if at any meeting the Chairperson is
not present within five minutes after the time appointed for holding the
meeting, the directors present may choose one of their number to be
Chairperson of the meeting.

o Yes o No

¢ 71

{i) The Board may, subject to the provisions of the Act, delegate any of its
powers to committees consisting of such member or members of its body as
it thinks fit.
(ii} Any committee so formed shall, in the exercise of the powers so delegated,
conform to any regulations that may be imposed on it by the Board,

o Yes o No

" 72

{ii A committee may elect a Chairperson of its meetings.
(ii} if no such Chairperson is elected, or if at any meeting the Chairperson is
not present within five minutes after the time appointed for holding the
meeting, the members present may choose one of their members to be
Chairperson of the meeting.

o Yes o No

73

(i} A committee may meet and adjourn as it thinks fit.
(ii) Questions arising at any meeting of a committee shall be determined by a
majority of votes of the members present, and in case of an equality of votes,
the Chairperson shall have a second or casting vote.

o Yeso No
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All acts done in any méeting of the Board or of a committee thereof or by any
person acting as a director, shail, nctwithstanding that it may be afterwards

more of such directors or of any person acting as aforesaid, or that they or
any of them were disqualified, be as valid as if every such director or such
person had been duly appointed anci was qualified to be a director.

discovered that there was some defect in the appointment of any one or {

o YesoNo

75

Save as otherwise expressly provided in the Act, a resolution in writing, signed
by all the members of the Board or of a committee thereof, for the time being
entitled to receive notice of a meeting of the Board or committee, shall be
valid and effective as if it had been passed at a meeting of the Board or
committee, duly convened and held.

oYesoNo

76

In case of a One Person Company-—
(i) where the company is having only one director, all the businesses to be
transacted at the meeting of the Board shall be entered into minutes book
maintained under section 118;
{ii) such minutes book shall be signed and dated by the director;
{iii} the resofution shall become effective from the date of signing such
minutes by the director.

oYesoNo

Chief Executive Officer, Manager, Company Secretary or Chief Financial
Officer

77

Subject to the provisions of the Act,—
(i) A chief executive officer, manager, company secretary or chief financial
officer may be appointed by the Board for such term, at such remuneration
and upon such conditions as it may thinks fit; and any chief executive officer,
manager, company secretary or chief financial officer so appointed may be
removed by means of & resolution of the Board;
{ii} A director may be appointed as chief executive officer, manager, company
secretary or chief financial officer

oYesoNo

78

A provision of the Act or these regulations requiring or authorising a thing te
be done by or to a director and chief executive officer, manager, company
secretary or chief financial officer shall not be satisfied by its being done by
or to the same person acting both as director and as, or in place of, chief
executive officer, manager, company secretary or chief financial officer,

aYesoNo

The Seal

{i} The Board shall provide for the safe custody of the seal
(ii) The seal of the company shall not be affixed to any instrument except by
the authority of a resolution of the 8oard or of a committee of the Board
authorised by it in that behalf, and except in the presence of at least two
directors and of the secretary or such other person as the Board may appoint
for the purpose; and those two directors and the secretary or other person
aforesaid shall sign every instrument to which the seal of the company is so
affixed in their presence.

o Yes o No

Dividends and Reserve

The company in general meeting may declare dividends, but no dividend shall
exceed the amount recommended by the Board.

¢ YesoNo
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81

Subject to the provisions of section 123, the Board may from time to time pay
to the members such interim dividends as appear to it to be justified by the
profits of the company.

0 Yes 0 No

82

{i) The Board may, before recommending any dividend, set aside out of the
profits of the company such sums as it thinks fit as a reserve or reserves which
shall, at the discretion of the Board, be applicable for any purpose to which
the profits of the company may be properly applied, including provision for
meeting contingencies or for equalizing dividends; and pending such
application, may, at the like discretion, either be emploved in the business of
the company or be invested in such investments {other than shares of the
company} as the Board may, from time to time, thinks fit.
(i} The Board may also carry forward any profits which it may consider
necessary not 1o divide, without setting them aside as a reserve

oYesoNo

83

{i} Subject to the rights of persons, if any, entitled to shares with special rights
as to dividefids; all dividends shall be declared and paid according to the
amounts paid or credited as paid on the shares in respect whereof the
dividend is paid, but if and so long as nothing is paid upon any of the shares
in the company, dividends may be declared and paid according to the
amounts of the shares.
(i1} No amount paid or credited as paid on a share in advance of calls shail be
treated for the purposes of this regulation as paid on the share.
{iii) All dividends shall be apportioned and paid proportionately to the
amounts paid or credited as paid on the shares during any portion or portions
of the period in respect of which the dividend is paid; but if any share isissued
on terms providing that it shall rank for dividend as from a particular date
such share shall rank for dividend accordingly.

oYes o No

84

The Board may deduct from any dividend payabie to any member all sums of
money, if any, presently payable by him to the company on account of calls
or otherwise in relation to the shares of the company.

o Yes o No

8%

{i) Any dividend, interest or other monies payable in cash in respect of shares
may be paid by cheque or warrant sent through the post directed to the
registered address of the holder or, in the case of joint holders, to the
registered address of that one of the joint holders who is first named on the
register of members, or to such person and to such address as the holder or
joint holders may in writing direct,
(it} Every such cheque or warrant shall be made payable to the order of the
person to whom it is sent,

o Yes o No

86

Any one of two or more joint holders of a share may give effective receipts
for any dividends, bonuses or other monies payable in respect of such share.

oYesoNo

=7

Notice of any dividend that may have been declared shall be given to the

.persons entitled to share therein in the manner mentioned in the Act.

o Yes o No

88

No dividend shall bear interest against the company.

oYesoNo

Accounts
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89

(i) The Board shall from time to time determine whether and to what extent
and at what times and places and under what conditions or reguiations, the
accounts and books of the company, or any of them, shall be open to the
inspection of members not being directors.
{ii) No member {not being a director} shall have any right of inspecting any
account or book or document of the company except as conferred by law or
authorised by the Board or by the company in general meeting.

o¥YesoNo

Winding up

90

Subject to the provisions of Chapter XX of the Act and rules made
thereunder—

{i) if the company shall be wound up, the liguidator may, with the sanction of
a special resolution of the company and any other sanction required by the
Act, divide amongst the members, in specie or kind, the whole or any part of
the assets of the company, whether they shall consist of property of the same
kind or not.
(i} For the purpose aforesaid, the liquidator may set such value as he deems
fair upon any property to be divided as aforesaid and may determine ‘how
such division shall be carried out as between the members or different classes
of members.
(i} The liquidator may, with the fike sanction, vest the whole or any part of
such assets in trustees upon such trusts for the benefit of the contributories
if he considers necessary, but so that no member shall be compeited to accept
any shares or other securities whereon there is any liability,

o YesoNo

Indemnity

81

Every officer of the company shall be indemnified out of the assets of the
company against any liabifity incurred by him in defending any proceedin'gs,
whether civil or criminal, in which judgment is given in his favour or in which
he is acquitted or in which relief is granted to him by the court or the Tribunal.
Note: The Articles shali be signed by each subscriber of the memorandum of
association who shall add his address, description and occupation, if any, in
the presence of at least one witness who shall attest the signature and shafl
likewise add his address, description and occupation, |i any, and such
signatures shall be in form specified below.

0Yes o No

Names, addresses, descriptions and occupations of | Witnesses ({along with names, addresses,
subscribers descriptions and occupations)

ABCof....

merchant Signed before me...
Signature......

Dated the

Place: ... vevv v
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_' Tahle G-ARTICLES OF ASSOCIATION OF A COMPANY LIMITED BY GUARANTEE
> AL H AVING £ SHARE CAPITAL

' prtied
g G

i Z‘r:;.»:-:’z_

Applicable
Y/N

is hungred, but the Board of Lareciors may, from time to time, register an

I

{

| The number of members with which the companv proposes to be registered
I

i

i increase of members,

oYes oNo

e s e e e

! t'JlTl})&n\f
g B ARTICLES Dg &SQOQ&TION OF A COMPANY LIMITED BY SHARES

!
i

: £it the articies of Table £ in Schedule | annexed to the Companies Act, 2013
| shall be deemied to be incorporated with these articies and to apply to the

oYesoNo

e U S P

i 'I_} in these regulations—

! @ Mt Act” means  the  Companies  Act, 2013,
i o "pee seal”  means the common  seal of the company.
Loy vindasy, t‘w conter: otherwise requires. words or expressions contained in
' thexe regidalions shell ear the same meaning as in the Act or any statutory
L medification thereof int farce at the date at which these regulations become
ninding on the company.

oYes oNo

 Share r.apttm‘ and voriction of rights

St o ihe provisions of the Act and these Arti cles, the shares in the capital
of the eonepany shalt be under the control of the Divectors who may issue,
: ﬂ’it‘i cv atherwise dispose of the same or any of them to such persons, in such
: _u- apartion snd on such terms and conditions and «itier at a premium or at
aar and ot such time as they may from time to time think fit.

o Yes o No

i very person whose nalne is eatered as a member in the register of
Dneinbess shas be entitled o receive within two months after incorporation,
P case of subseribers 1o the memorandum or after alletment or within one
| teonth after the apphication for the registration of transfer or transmission or
o withun sueh cther period as the conditions of issue shall be provided,—-
D {a) one cerdficete for ail his shares without payment of any charges; or
L {h) several nertificates, each for one or more of his shares, upon payment of
? oty rupees for each certificate afte: the first.

| i} Every certificate shall be under the seai and shall specify the shares to
i which i ralates and tne amount paid-up  thereon.
Fil i respect of any share or shiares held jointly by several persons, the

)

| cormpany shill not be hound 1o issue more than one centificate, and delivery
.:_ of & cerificate for a share Yo one of several joint holders shall be sufficient
Crsipeey to ol such holders.

o Yes o No
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3

{i) If any share certificate be worn out, defaced, mutilated or torn or if there
be no further space on the back for endorsement of transfer, then upon
production and surrender thereof to the company, a new certificate may be
issued in lieu thereof, and if any certificate is lost or destroyed then upon
proof thereof to the satisfaction of the company and on execution of such
indemnity as the company deem adequate, a new certificate in lieu thereof
shall be given, Every certificate under this Article shall be issued on payment
of twenty rupees for each certificate.
{ii) The provisions of Articles (2} and (3} shall mutatis mutandis apply to
debentures of the company.

oYesoNo

Except as required by law, no person shall be recognised by the company as
holding any share upon any trust, and the company shall not be bound by, or
be compelled in any way to recognise (even when having notice thereof} any
equitable, contingent, future or partial interest in any share, or any interest
in any fractional part of a share, or {except only as by these regulations or by
taw otherwise provided} any other rights in respect of any share except an
absolute right to the entirety thereof in the registered holder.

oYesoNo

{i} The company may exercise the powers of paying commissions conferred
by sub-section (6) of section 40, provided that the rate per cent or the amount
of the commission paid or agreed to be paid shall be disclosed in the manner
required by that section and rules made thereunder.
(i#) The rate or amount of the commission shall not exceed the rate or amount
prescribed in rules made under sub-section (6) of section 40,
{iii) The commission may be satisfied by the payment of cash or the allotment
of fully or partly paid shares or partly in the one way and partly in the other,

o Yes o No

(i) If at any time the share capital is divided into different classes of shares,
the rights attached to any class (unless otherwise provided by the terms of
issue of the shares of that class) may, subject to the provisions of section 48,
and whether or not the company is being wound up, be varied with the
consent in writing of the holders of three-fourths of the issued shares of that
ctass, or with the sanction of a special resolution passed at a separate meeting
of the holders of the shares of that class.
(i) To every such separate meeting, the provisions of these regulations
relating to general meetings shall mutatis mutandis apply, but so that the
necessary quorum shall be at least two persons holding at least one-third of
the issued shares of the class in guestion.

o Yes o No

The rights conferred upon the holders of the shares of any class issued with
preferred or other rights shall not, unless otherwise expressly provided by the
terms of issue of the shares of that class, be deemed to be varied by the
creation or issue of further shares ranking pari passu therewith,

o Yes ¢ No

Subject to the provisions of section 55, any.preference shares may, with the
sanction of an ordinary resolution, be issued on the terms that they are to be
redeemed on such terms and in such manner as the company before the issue
of the shares may, by special resolution, determine.

oYesoNo

Ltien
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9

{i) The company shall have a first and paramount lien—
{a) on every share (not being a fully paid share), for all monies {(whether
presently payable or not) called, or payable at a fixed time, in respect of that
share; and
{b} on all shares (not being fully paid shares) standing registered in the name
of a single person, for all monies presently payable by him or his estate to the
company:

Provided that the Board of directors may at any time declare any share to be
wholly or in part exempt from the provisions of this clause.
{ii} The company's lien, if any, on a share shall extend to all dividends payable
and bonuses declared from time to time in respect of such shares.

o YesoNo

10

The company may sell, in such manner as the Board thinks fit, any shares on
which the company has 3 lien:
Provided that no sale shall be made—
{a) unless a sum in respect of which the lien exists is presently payable; or
{b} until the expiration of fourteen days after a notice in writing stating and
demanding payment of such part of the amount in respect of which the lien
exists as is presently payable, has been given to the registered holder for the
time being of the share or the person entitled thereto by reason of his death
or insolvency.

oYesoNo

11

(i) To give effect to any such sale, the Board may authorise some person to
transfer  the shares  sold to  the purchaser  thereof
{i)) The purchaser shall be registered as the holder of the shares comprised in
any such transfer.
(ii) The purchaser shall not be bound to see to the application of the purchase
money, nor shall his title to the shares be affected by any irregularity or
invalidity in the proceedings in reference to the sale.

cYesoNo

12

{i) The proceeds of the sale shall be received by the company and applied in
payment of such part of the amount in respect of which the lien exists as is
presently payable.
{ii} The residue, if any, shall, subject to a like lien for sums not presently
payable as existed upon the shares before the sale, be paid to the person
entitled to the shares at the date of the sale.

0 Yes o No

Calls on shares

13

(i) The Board may, from time to time, make calls upon the members in respect
of any monies unpaid on their shares {whether on account of the nominal
value of the shares or by way of premium) and not by the conditions of
allotment thereof made payable at fixed times:
Provided that no call shall exceed one-fourth of the nominal value of the
share or be payable at less than one month from the date fixed for the
payment of the last preceding call.
{ii} Each- member shail, subject to receiving at least fourteen days’ notice
specifying the time or times and place of payment, pay to the company, at
the time or times and place so specified, the amount called on his shares.
(iii} A call may be revoked or postponed at the discretion of the Board.

aYes o No
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A call shall be deemed to have been made at the time when the resolution of
the Board authorizing the call was passed and may be required to be paid by
instalments.

oYesoNo

15

The joint holders of a share shall be jointly and severaily liable to pay all calls
in respect thereof.

oYesoNo

16

(i} i a sum called in respect of a share Is not paid before or on the day:

appointed for payment thereof, the person from whom the sum is due shail

pay interest thereon from the day appointed for payment thereof to the time
of actual payment at ten per cent per annum or at such lower rate, if any, as
the Board may determine.

{ii) The Board shall be at liberty to waive payment of any such interest wholly

or in part.

o Yes o No

17

(i) Any sum which by the terms of issue of a share becomes payable on

allotment or at any fixed date, whether on account of the nominal value of

the share or by way of premium, shall, for the purposes of these regulations,

be deemed to be a call duly made and payable on the date on which by the

terms of issue such sum becomes payable,
(i)} In case of non-payment of such sum, all the relevant provisions of these
regulations as to payment of interest and expenses, forfeiture or otherwise
shall apply as if such sum had become payable by virtue of a calf duly made
and notified.

oYesoNo

18

The  Board—
{a) may, if it thinks fit, receive from any member willing to advance the same,
all or any part of the monies uncalled and unpaid upon any shares held by
him; and
(b} upon all or any of the monies s0 advanced, may (until the same would, but
for such advance, become presently payable) pay interest at such rate not
exceeding, unless the company in general meeting shall otherwise direct,
twelve per cent per annum, as may be agreed upon between the Board and
the member paying the sum in advance.

o Yes o No

Transfer of shares

19

{i} The instrument of transfer of any share in the company shall be executed
by or on behalf of both the transferor and transferee,
{ii} The transferor shall be deemed to remain a holder of the share until the
name of the transferee is entered in the register of members in respect
thereof.

oYesoNo

20

The Board may, subject to the right of appeal conferred by section 58 decline

to register—
{a) the transfer of a share, not being a fully paid share, to a person of whom
they do not approve; or

{b) any transfer of shares on which the company has a lien.

o Yes 0 No
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The Board may decline to recognise any instrument of transfer unless—
(a) the instrument of transfer is in the form as prescribed in rules made under
sub-section {1) of section 56;
{b} the instrument of transfer is accompanied by the certificate of the shares
to which it refates, and such other evidence as the Board may reasonably
require to show the right of the transferor to make the transfer; and
{c) the instrument of transfer is in respect of only one class of shares.

oYes o No

On giving not less than seven days’ previous notice in accordance with section
91 and rules made thereunder, the registration of transfers may *be
suspended at such times and for such periods as the Board may from time to
time " determine:
Provided that such registration shall not be suspended for more than thirty
days at any one time or for more than forty-five days in the aggregate in any

year.

cYeso No

Transmission of shares

{i) On the death of a member, the survivor or survivors where the member
was a joint holder, and his nominee or nominees or+legal representatives
where he was a sole holder, shall be the only persons recognised by the
company as having any title to his interest in the shares
(i) Nothing in clause {i) shall release the estate of a deceased joint holder
frorn any liabiiity in respect of any share which had been jointly held by him
with other persons.

o Yes o No

(i) Any person becoming entitled to a share in consequence of the death or
insolvency ef a member may, upen such evidence being produced as may
from time to time properly be required by the Board and subject as
hereinafter provided, elect, either—
{a) to be registered himself as holoer of the share; or
{b} to make such transfer of the share as the deceased or insolvent member
couid have made.
(i} The Board shall, in either case, have the same right to decline or suspend
registration as it would have had, if the deceased or insolvent member had
transferred the share before his death or insolvency.

oYesoNo

[ —

i 25

{i) If the person so becoring entitled shall elect to be registered as holder of
the share himself, he shall deliver or send to the company a notice in writing
signed by him stating that he so elects.
{ii) If the person aforesaid shalt elect to transfer the share, he shall testify his
election by executing a transfer of  the share.
(iii} All the limitations, restrictions and provisions of these regulations relating
to the right to transfer and the registration of transfers of shares shall be
applicable to any such notice or transfer as aforesaid as if the death or
insolvency of the member had not occurred and the notice or transfer were
a transfer signed by that member.

oYesoNo

3515134

3
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26 A person becoming entitled to a share by reason of the death or insolvency | o Yes o No
of the holder shall be entitled to the same dividends and other advantages to
which he would be entitled if he were the registered holder of the share,
except that he shall not, before being registered as a member in respect of
the share, be entitled in respect of it to exercise any right conferred by
membership in  relation to meetings of the company:
Provided that the Board may, at any time, give notice requiring any such
person 1o elect either to be registered himself or to transfer the share, and if
the notice is not complied with within ninety days, the Board may thereafter
withhold payment of all dividends, bonuses or other monies payable in
respect of the share, until the requirements of the notice have been complied
with. -
27 In case of a One Person Company— | 0 Yes o No
(i) on the death of the sole member, the person nominated by such member
shall be the person recognised by the company as having title to all the shares
of the member;
{ii) the nominee on becoming entitied to such shares in case of the member’s
death shall be informed of such event by the Board of the company; .
{iii} such nominee shall be entitled to the same dividends and other rights and .
liabilities to which such sole member of the company was entitled or liable;
{iv) on becoming member, such nominee shall nominate any other person
with the prior written consent of such person who, shall in the event of the
death of the member, become the member of the company.

Forfeiture of shares
28 If a member fails to pay any call, or instalment of a call, on the day appointed [ o Yes o No
for payment thereof, the Board may, at any time thereafter during such time
as any part of the call or instaiment remains unpaid, serve a notice on him
requiring payment of so much of the call or instalment as is unpaid, together
with any interest which may have accrued.

29 The notice aforesaid shall— | o Yes o No
{a} name a further day {not being earlier than the expiry of fourteen days from
the date of service of the notice) on or before which the payment required by
the notice is to be made; and
(b} state that, in the event of hon-payment on or before the day 50 named,
the shares in respect of which the cail was made shali be liable to be forfeited.

30 if the requirements of any such notice as aforesaid are not complied with, any | o YesoNo
share in respect of which the notice has been given may, at any time
thereafter, before the payment required by the notice has been made, be
forfeited by a resolution of the Board 1o that effect.

n (i} A forfeited share may be sold or otherwise disposed of on such terms and | o Yes o No
in such manner as the Board thinks fit.
{ii) At any time before a sale or disposal as aforesaid, the Board may cancel
the forfeiture on such terms as it thinks fit.

1942 GI18
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{i) A person whose shares have been forfeited shall cease to be a member in
respect of the forfeited shares, but shall, notwithstanding the forfeiture,
remain liable to pay to the company all monies which, at the date of
forfeiture, were presently payable by him to the company in respect of the
shares.

{ii} The liability of such person shall cease if and when the company shall have
received payment in full of all such monies in respect of the shares.

oYes o No

33

{i) A duly verified declaration in writing that the declarant is a director, the
manager or the secretary, of the company, and that a share in the company
has been duly forfeited on a date stated in the declaration, shall be conclusive
evidence of the facts therein stated as against all persons claiming to be
entitled to the share;
(ii) The company may receive the consideration, if any, given for the share on
any sale or disposal thereof and may execute a transfer of the share in favour
of the person to whom the share is sold or disposed of;
(iii} The transferee shall thereupon be registered as the holder of the share;
and

{iv) The transferee shall not be bound to see to the application of the purchase
money, if any, nor shall his title to the share be affected by any irregularity or
invalidity in the proceedings in reference to the forfeiture, sale or disposa! of
the share, :

o YesoNo

34

34

The provisions of these regulations as to forfeiture shall apply in the case of
nonpayment of any sum which, by the terms of issue of a share, becomes
payable at a fixed time, whether on account of the nominat value of the share
or by way of premium, as if the same had been payable by virtue of a call duly
made and notified.

o Yes o No

Alteration of capital

The company may, from time to time, by ordinary resclution increase the
share capital by such sum, to be divided into shares of such amount, as may
be specified in the resolution.

oYes o No

A6

Subject to the provisions of section 61, the company may, by ordinary
resolution,—

(a) consclidate and divide all or any of its share capital into shares of larger
amount than its existing shares;
{b} convert all or any of its fully paid-up shares into stock, and reconvert that
stock into fully paidup shares of any denomination;
{c} sub-divide its existing shares or any of them into shares of smailer amount
than is fixed by the memorandum;
{d) cancel any shares which, at the date of the passing of the resolution, have
not been taken or agreed to be taken by any person.

oYesoNo

9
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Where . shares are converted into stock,—
{a} the holders of stock may transfer the same or any part thereof in the same
manner as, and subject to the same regulations under which, the shares from
which the stock arose might before the conversion have been transferred, or
as near thereto as circumstances admit:
Provided that the Board may, from time to time, fix the minimum amounit of
stock transferable, so, however, that such minimum shall not exceed the
nominat amount of the shares from which the stock arose,
{b) the holders of stock shall, according to the amount of stock held by them,
have the same rights, privileges and advantages as regards dividends, voting
at meetings of the company, and other matters, as if they held the shares
from which the stock arose; but no such privilege or advantage (except
participation in the dividends and profits of the company and in the assets on
winding up) shall be conferred by an amount of stock which would nat, if
existing in shares, have conferred that privilege or advantage.
{c) such of the regulations of the company as are applicable to paid-up shares
shall apply to stock and the words “share” and “shareholder” in those
regulations shall include “stock” and “stock-holder” respectively.

oYesoNo |

The company may, by special resolution, reduce in any manner and with, and
subject to, any incident authorised and consent required by law,—
{a) its share capital;
{b} any capital redemption reserve account; or-
{c) any share premium account.

o Yes o No

Capitafisation of profits

39

(i} The company in general meeting may, upon the recommendation of the
Board, resolve—
{a) that it is desirable to capitalise any part of the amount for the time being
standing to the credit of any of the company’s reserve accounts, or to the
credit of the, profit and loss account, or otherwise available for distribution;
and

{b} that such sum be accordingly set free for distribution in the manner
specified in clause (ii) amongst the members who would have been entitled
thereto, if distributed by way of dividend and in the same proportions.
(i) The sum aforesaid shall not be paid in cash but shall be applied, subject to
the provision contained in clause (iii), either in or towards—
{A) paying up any amounts for the time being unpaid on any shares heid by
such members respectively;
(B) paying up in full, unissued shares of the company to be allotted and
distributed, credited as fully paid-up, to and amongst such members in:the
propostions aforesaid;
(C) partly in the way specified in sub-clause (A) and partly in that specified in

1 sub-clause (6};

(D) A securities premium account and a capital redemption reserve account
may, for the purposes of this regulation, be applied in the paying up of
unissued shares to be issued to members of the company as fully paid-bonus
shares;

{E) The Board shall give effect to the resolution passed by the company in
pursuance of this regulation.

0 Yes o No
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(i) Whenever such a resolution as aforesaid shall have been passed, the Board
shall— :

{a) make all appropriations and applications of the undivided profits resolved
to be capitalised thereby, and all allotments and issues of fully paid shares if
any; and
(b} generally do all acts and things required to give effect thereto.
{ii) The Board shall have power—
{2) to make such provisions, by the issue of fractional certificates or by
payment in cash or otherwise as it thinks fit, for the case of shares becoming
distributable in fractions; and
{b} to authorise any person to enter, on behalf of all the members entitled
thereto, into an agreement with the company providing for the allotment to
them respectively, credited as fully paid-up, of any further shares to which
they may be entitled upon such capitalisation, or as the case may require, for
the payment by the company on their behalf, by the application thereto of
their respective proportions of profits resolved to be capitalised, of the
amount or any part of the amounts remaining unpaid on their existing shares;
{1ii) Any agreement made under such authority shall be effective and binding
on such members.

o Yes o No

Buy-back of shares

Notwithstanding anything contained in these articles but subject to the
provisions of sections 68 to 70 and any other applicable provision of the Act
or any. ather law for the time being in force, the company may purchase its
own shares or other specified securities,

o Yes o No

General meetings

42z

All general meetings other than annual general meeting shall be called
extraordinary general meeting.

0 Yes o No

43

(i} The Beard may, whenever it thinks fit, call an extraordinary general
meeting. N

(if) if at any time directors capable of acting who are sufficient in number to
form a quorum are not within India, any director or any two members of the
company may call an extraordinary genera) meeting in the same manner, as
nearly as possible, as thatin which such a meeting may be calied by the Board,

o Yes o No

Proceedings at general meetings

{i} No business shali be transacted at any general meeting unless a quorum of
members is present at the time when the meeting proceeds to business.
(i) Save as otherwise provided herein, the quorum for the general meetings
shall be as provided in section 103,

oYesoNo

The chairperson, if any, of the Board shall preside as Chairperson at every
general meeting of the company.

oYesoNo

if there is no such Chalrperson, or if he is not present within fifteen minutes
after the time appointed for holding the meeting, or is unwilfing to act as
chairperson of the meeting, the directors present shall elect one of their
members to be Chairperson of the meeting.

oYesoNo

47

If at any meeting no director is willing to act as Chairperson or if no director
is present within fifteen minutes after the time appointed for holding the
meeting, the members present shall choose one of their members to be

oYesoNo
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In case of a One Person Company—
(i) the resolution required to be passed at the general meetings of the
company shall be deemed to have been passed if the resolution is agreed
upon by the sole member and communicated to the company and entered in
the minutes book maintained undet section 118;
(i) such minutes book shall be signed and dated by the member;
(iii) the resolution shall become effective from the date of signing such
minutes by the sole member.

oYesoNo

Adjournment of meeting

49

(i) The Chairperson may, with the consent of any meeting at which a quorum
is present, and shall, if so directed by the meeting, adjourn the meeting from
time to time and from place to place,
(i) No business shall be transacted at any adjourned meeting other than the
business left unfinished at the meeting from which the adjournment took
place.

{ii) When a meeting is adjourned for thirty days or more, notice of the
adjourned meeting shall be given as in the case of an original meeting.
(iv) Save as aforesaid, and as provided in section 103 of the Act, it shall not be
necessary to give any notice of an adjournment or of the business to be
transacted at an adjourned meeting,

oYesoNe

Voting rights

Subject to any rights or restrictions for the time being attached to any class
or classes of shares,—
{a) on a show of hands, every member present in person shal have one vote;
and

(b) on a poll, the voting rights of members shall be in proportion to his share
in the paid-up equity share capital of the company.

oYes oNo

51

A member may exercise his vote at a meeting by electronic means in
accordance with section 108 and shall vote only once.

o Yes o No

52

{i) In the case of joint holders, the vote of the senior who tenders a vote,
whether in person or by proxy, shall be accepted to the exclusion of the votes
of the other joint holders.
{ii} For this purpose, seniority shall be determined by the order in which the
names stand in the register of members.

o Yeso No

53

A member of unsound mind, or in respect of whom an order has been made
by any court having jurisdiction in lunacy, may vote, whether on a show of
hands or on a poll, by his committee or other legal guardian, and any such
committee or guardian may, on a poli, vote by proxy.

oYeso No

54

Any business other than that upon which a poll has been demanded may be
proceeded with, pending the taking of the poll.

oYesoNo

55

No member shall be entitled to vote at any general meeting unless all calls or
other sums presently payable by him in respect of shares in the company have
been paid :

56

(i) No objection shall be raised to the qualification of any voter except at the
meeting or adjourned meeting at which the vote objected to is given or
tendered, and every vote not disallowed at such meeting shall be valid for all
purposes.

(i} Any such objection made in due time shall be referred to the Chairperson
of the meeting, whose decision shall be final and conclusive.

o Yes o No
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L Proxy

i
|.57
|
i
|
{

The instrument appointing a proxy and the power-of-attorney or other
autherity, if any, under which it is signed or a notarised copy of that power or
authority, shall be deposited at the registered office of the company not less
than 48 hours before the time for holding the meeting or adjourned meeting
at which the person named in the instrument proposes to vote, or, in the case
of a poli, not less than 24 hours before the time appointed for the taking of
the polt; and in default the instrument of proxy shall not be treated as valid.

oYes o No

An instrument appointing a proxy shall be in the form as prescribed in the
rules made under section 105 '

o Yes o No

A vote given in accordance with the terms of an instrument of proxy shail be
valid, notwithstanding the previous death or insanity of the principal or the
revaocation of the proxy or of the authority under which the proxy was
executed, or the transfer of the shares in respect of which the proxy is given:
Provided that no intimation in writing of such death, insanity, revocation or
transfer shall have been received by the company at its office before the
commencement of the meeting or adjourned meeting at which the proxy is
used.

oYes oNo

Board of Directors

The number of the directors and the names of the first directors shall be
determined in writing by the subscribers of the memorandum or a majority
of them.

oYes o No

{i The remuneration of the directors shall, in so far as it consists of a monthly
payment, be deemed 1o accrue from day-to-day.
(i} In addition to the remuneration payable to them in pursuance of the Act,
the directors may be paid all travelling, hotel and other expenses properly
incurred by them-—
(a} in attending and returning from meetings of the Board of Directors or any
committee  thereof or general meetings of the company; or
{b} in connection with the business of the company.

o Yeso No

62

The Board may pay all expenses incurred in getting up and registering the
company.

o Yes o No

63

The company may exercise the powers conferred on it by section 88 with
regard to the keeping of a foreign register; and the Board may (subject to the
provisions of that section} make and vary such regulations as it may thinks fit
respecting the keeping of any such register.

o Yes o No

64

All chegques, promissory notes, drafts, hundis, bills of exchange and other
negotiable instruments, and all receipts for monies paid to the company, shall
be signed, drawn, accepted, endorsed, or otherwise executed, as the case
| may be, by such person and in such manner as the Board shall from time to
| time by resolution determine

o Yes o No

69

I every director present at any meeting of the Board or of a committee thereof

l shall sign his name in a book to be kept for that purpose.

0 Yes o No
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(i) Subject to the provisions of section 149, the Board shal! have power at any
time, and from time to time, to appoint a person as an additional director,

-provided the number of the directors and additional directors together shall

not at any time exceed the maximum strength fixed for the Board by the
articles.

(ii) Such person shail hold office only up to the date of the next annual general
meeting of the company but shall be eligible for appointment by the company
as a director at that meeting subject to the provisions of the Act.

oYesoNo

. Proceedings of the Board

67

{i) The Board of Directors may meet for the conduct of business, adjourn and
otherwise reguiate its meetings, as it thinks fit.
(i} A director may, and the manager or secretary on the requisition of a
director shali, at any time, summon a meeting of the Board.

o Yes o No

68

(i) Save as otherwise expressly provided in the Act, questions arising at any
meeting of the Board shall be decided by a majority of votes,
(ii) tn case of an equality of votes, the Chairperson of the Board, if any, shall
have a second or casting vote.

oYesoNo

69

The continuing directors may act notwithstanding any vacancy in the Board;
but, if and so long as their number is reduced below the quorum fixed by the
Act for a meeting of the Board, the continuing directors or director may act
for the purpose of increasing the number of directors to that fixed for the
quorum, or of summeoning a general meeting of the company, but for no other
purpose.

o Yes o No

70

{i} The Board may elect a Chairperson of its meetings and determine the
period for which he is to hold office.
(i) If no such Chairperson is elected, or if at any meeting the Chairperson is
not present within five minutes after the time appointed for holding the
meeting, the directors present may choose one of their number to be
Chairperson of the meeting.

oYesoNo

71

{i) The Board may, subject to the provisions of the Act, delegate any of its
powers to committees consisting of such member or members of its body ag
it thinks fit.
(i}) Any committee so formed shall, in the exercise of the powers so delegated,
conform to any regulations that may be imposed on it by the Board.

o Yes o No

72

(i} A committee may elect a Chairperson of its meetings.
{it) If no such Chairperson is elected, or if at any meeting the Chairperson is
not present within five minutes after the time appointed for holding the
meeting, the members present may choose one of their members to be
Chairperson of the meeting.

oYesoNo

73

i) A committee may meet and adjourn as it thinks fit.
(ii) Questions arising at any meeting of a committee shalf be determined by a
majority of votes of the members present, and in case of an equality of votes,
the Chairperson shall have a second or casting vote,

o Yes o No
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74

Alt acts dene in any meeting of the Board or of a committee thereof or by any
persen acting as a director, shall, notwithstanding that it may be afterwards
discovered that there was some defect in the appointment of any one or
more of such directors or of any person acting as aforesaid, or that they or
any of them were disqualified, be as valid as if every such director or such
person had been duly appointed and was qualified to be a director.

oYes o No

175

Save as otherwise expressly provided in the Act, a resolution in writing, signed
by all the members of the Board or of a committee thereof, for the time being
entitled to receive notice of a meeting of the Board or committee, shall be
valid and effective as if it had been passed at a meeting of the Board or
committee, duly convened and held.

oYes o No

276

in case of a One Person Company-—
(i) where the company is having only one director, all the businesses to be
transacted at the meeting of the Board shalf be entered into minutes book
maintained under section 118;
{i) such minutes book shall be signed and dated by the director;
(ii} the resolution shall become effective from the date of signing such
minutes by the director.

oYesoNo

Chief Executive Officer, Manager, Company Secretary or Chief Financial
Officer

Subject to the provisions of the Act,—
(i) A chief executive officer, manager, company secretary or chief financial
officer may be appointed by the Board for such term, at such remuneration
and upon such conditions as it may thinks fit; and any chief executive officer,
manager, company secretary or chief financial officer so appointed may be
removed by means of a resolution of the Board;
{ii} A director may be appointed as chief executive officer, manager, company
secretary or chief financial officer. '

oYesoNo

78

A provision of the Act or these regulations requiring or authorising a thing to
be done by or to a director and chief executive officer, manager, company
secretary or chief financia! officer shall not be satisfied by its being done by
or to the same person acting both as director and as, or in place of, chief
executive officer, manager, company secretary or chief financial officer.

oYesoNo

The Seol

79

(i} The Board shall provide for the safe custody of the seal.
{ii) The seal of the company shall not be affixed to any instrument except by
the authority of a resolution of the Board or of a committee of the Board
authorised by it in that behalf, and except in the presence of at least two
directors and of the secretary or such other person as the Board may appoint
for the purpose; and thase two directors and the secretary or other person
aforesaid shall sign every instrument to which the seal of the company is so
affixed in their presence.

oYesoNo

Dividends and Reserve

The company in general meeting may declare dividends, but no dividend shall
exceed the amount recommended by the Board.

oYesoNo
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81

Subject to the provisions of section 123, the Board may from time to time pay
to the members such interim dividends as appear to it to be justified by the
profits of the company.

oYeso No

82

(i} The Board may, before recommending any dividend, set aside out of the
profits of the company such sums as it thinks fit as a reserve or reserves which
shall, at the discretion of the Board, be applicable for any purpose to which
the profits of the company may be properly applied, including provision for
meeting contingencies or for equalizing dividends; and pending such
application, may, at the like discretion, either be employed in the business of
the company or be invested in such investments (other than shares of the
company} as the Board may, from time to time, thinks fit.
(i} The Board may also carry forward any profits which it may consider
necessary not to divide, without setting them aside as a reserve

oYesoNo

83

(i) Subject to the rights of persons, if any, entitled to shares with special rights
as to dividends, aft dividends shall be declared and paid according to the
amounts paid or credited as paid on the shares in respect whereof the
dividend is paid, but if and so long as nothing is paid vpon any of the shares
in the company, dividends may be declared and paid according to the
amounts . of the shares,
(i) No amount paid or credited as paid on a share in advance of calls shall be
treated for the purposes of this regulation as paid on the share,
{iti} All dividends shall be apportioned and paid proportionately to the
amounts paid or credited as paid on the shares during any portion or portions
of the geriod in respect of which the dividend is paid; butif any share is issued
on terms providing that it shall rank for dividend as from a particelar date
such share shall rank for dividend accordingly.

oYesoNo

The Board may deduct from any dividend payable to any member all sums of
money, if any, presently payable by him to the company on account of calls
or otherwise in relation to the shares of the company.

oYesoNo

85

(i) Any dividend, interest or other monies payable in cash in respect of shares
may be paid by cheque or warrant sent through the post directed to the
registered address of the holder or, in the case of joint holders, to the
registered address of that one of the joint holders who is first named on the
register of members, or to such person and to such address as the helder or
joint holders may in writing direct.
(i) Every such cheque or warrant shall be made payable to the order of the
person to whom it is sent,

o0 Yes o No

Any one of two or more joint holders of a share may give effective receipts
for any dividends, bonuses or other monies payable in respect of such share,

oYesoNo

87

Notice of any dividend that may have been declared shall be given to the
persons entitled to sharé thérein in the manner mentioned in the Act.

©0 Yes o No

No dividend shall bear interest against the company.

oYesoNo

Accounts
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(i} The Board shall from time to time determine whether and to what extent
and at what times and places and under what conditions or regulations, the
accounts and books of the company, or any of them, shall be open to the
inspection of members not being directors.
{ii) No member {not being a director) shall have any right of inspecting any

authorised by the Board or by the company in general meeting.

account or book or document of the company except as conferred by law or

oYesoNo

Winding up

90

Subject to the provisions of Chapter XX of the Act and rules made
thereunder—

{i) If the company shall be wound up, the liquidator may, with the sanction of
a special resolution of the company and any other sanction required by the
Act, divide amongst the members, in specie or kind, the whole or any part of
the assets of the company, whether they shall consist of property of the same
kind or not.
{ii) For the purpose aforesaid, the liquidator may set such value as he deems
fair upon any property to be divided as aforesaid and may determine how
such division shall be carried out as between the members or different classes
of members,
(iti) The liquidator may, with the like sanction, vest the whole or any part of
such assets in trustees upon such trusts for the benefit of the contributories
if he considers necessary, but so that no member shall be compelled to accept
any shares or other securities whereon there is any liability.

o Yes o No

Indemnity

L o1

Every officer of the company shall be indemnified out of the assets of the
company against any lability incurred by him in defending any proceedings,
whether civil or criminal, in which judgment is given in his favour or in which
he is acquitted or in which relief is granted to him by the court or the Tribunal.
Note: The Articles shall be signed by each subscriber of the memorandum of
association who shall add his address, description and occupation, if any, in
the presence of at least one witness who shall attest the signature and shall
likewise add his address, description and occupation, if any, and such
signatures shall be in form specified below:

o Yes o No

 Names,

: subscribers descriptions and occupations)

, addresses, descriptions and occupations of | Witnesses  (along with names, addresses,

. &BC of

..... merchant Signed before me...
Signature......

i
1

Dated the......day of ....... 20......

Place: ...
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Table H-ARTICLES OF ASSOCIATION OF A COMPANY LIMITED BY GUARANTEE
AND NOT HAVING SHARE CAPITAL

Articl | Description Applicabllity

e No Y/N
interpretation

l (1) In these regulations— | o Yes o No

(a} “the Act” means the Companies - Act, 2013;
(b} “the seal” means the common seal of the company.
{2) Unless the context otherwise requires, words or expressions contained in
these regulations shall have the same meaning as in the Act or any statutory
modification thereof in force at the date at which these regulations become
binding on the company.

Members

i The number of members with which the company proposes to be registered | ¢ Yes o No
1 is hundred, but the Board of Directors may, from time to time, whenever the
company or the business of the company requires it, register an increase of
members,

2 The subscribers to the memorandum and such other persons as the Board { o Yes o No
shall admit to membership shall b members of the company.

General meetings

3 All general meetings other than annual general meeting shall be called | © Yes o No
extraordinary general meeting.

4 (i) The Board may, whenever it thinks fit, call an extraordinary general { o Yes o No
meeting.

(i) If at any time directors capable of acting who are sufficient in number to
form a quorum are not within india, any director or any two members of the
company may call an extraordinary general meeting in the same manner, as
nearly as possible, as that.in which such a meeting may be called by the
Board.

Proceedings at general meetings

5 {i} No business shall be transacted at any general meeting unless a quorum | o Yes o No
of members is present at the time when the meeting proceeds to business.
{ii) Save as otherwise provided herein, the quorum for the generat meetings
shall be as provided in section 103.

6 The Chairperson, if any, of the Board shall preside as Chairperson at every { o Yes o No
general meeting of the company.
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if there is no such Chairperson, or if he is not present within fifteen minutes
after the time appointed for holding the meeting, or is unwilling to act as
Chairperson of the meeting, the directors present shall elect one of their
members to be Chairperson of the meeting.

cYesoNo

If at any meeting no director is willing to act as Chairperson or if no director
is present within fifteen minutes after the time appointed for holding the
meeting, the members present shall choose one of their members to be
Chairperson of the meeting.

oYes oNo

Adfournment of meeting

(i) The Chairperson may, with the consent of any meeting at which a quorum
is present, and shall, if so directed by the meeting, adjourn the meeting from
time to time ang from place to place.
{ii) No business shall be transacted at any adjourned meeting other than the
business left unfinished at the meeting from which the adjournment took
place.

{iii) When a meeting is adjourned for thirty days or more, notice of the
adjourned meeting shali be given as in the case of an original meeting.
(iv) Save as aforesaid, and as provided in section 103 of the Act, it shall not
be necessary to give any notice of an adjournment or of the business to be
transacted at an adjourned meeting.

o Yes o No

Voting rights

10

Every member shall have one vote,

oYesoNo

11

A member of unsound mind, or in respect of whom an order has been made
by any Court having jurisdiction in lunacy, may vote, whether on a show of
hands or on a poll, by his committee or other legal guardian, and any such
committee or guardian may, on a poll, vote by proxy.

¢ YesoNo

12

No member shall be entitled to vote at any general meeting unless all sums
presently payable by him to the company have been paid.

oYesoNo

13

{i} No objection shall be raised to the qualification of any voter except at the
meeting or adjourned meeting at which the vote cobjected to is given or
tendered, and every vote not disallowed at such meeting shall be valid for all
purposes. ) '
(i} Any such objection made in due time shall be referred to the Chairperson
of the meeting, whose decision shall be final and conclusive.

oYeso Nq

14

A vote given in accordance with the terms of an instrument of proxy shall be
valid, notwithstanding the previous death or insanity of the principal or the
revocation of the proxy or of the authority under which the proxy was
executed, or the transfer of the shares in respect of which the proxy is given:
Provided that no intimation in writing of such death, insanity, revocation or
transfer shall have been received by the company at its office before the
commencement of the meeting or adjourned meeting at which the proxy is
used.

0 YesoNo
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A member may exercise his vote at a meeting by electronic means in
accordance with section 108 and shall vote only once.

oYesoNo

Any business other than that upon which a poll has been demanded may be
proceeded with, pending the taking of the poill.

oYes o No

Board of Directors

The number of the directors and the names of the first directors shall be
determined in writing by the subscribers of the memorandum or a majority
of them.

oYesoNo

(i} The remuneration of the directors shall, in so far as it consists of a monthly
payment, be deemed to accrue from day-to-day.

{ii} in addition to the remuneration payable to them in pursuance of the Act, |

the directors may be paid all travelling, hotel and other expenses properly
incurred by them—
{a) in attending and returning from meetings of the Board of Directors or any
committee thereof or general meetings of the company; or
{b) in connection with the business of the company

oYesoNo

Proceedings of the Board

(i) The Board of Directers may meet for the conduct of business, adjourn and
otherwise regulate its meetings, as it thinks fit.
{ii) A director may, and the manager or secretary on the requisition of a
director shall, at any time, summon a meeting of the Board.

oYesoNo

(i) Save as otherwise expressly provided in the Act, questions arising at any
meeting of the Board shall be decided by a majority of votes.
(i) In case of an equality of votes, the Chairperson of the Board, if any, shall
have a second or casting vote.

D Yes o No

The continuing directors may act notwithstanding any vacancy in the Board;
but, if and so long as their number is reduced below the quorum fixed by the
Act for a meeting of the Board, the continuing directors or director may act
for the purpose of increasing the number of directors to that fixed for the
quorum, or of summoning a general meeting of the company, but for no
other purpose.

0 Yes o No

(i) The Board may elect a Chairperson of its meetings and determine the
period for which he is to hold office.
(i) if no such chairperson is elected, or if at any meeting the Chairperson is
not present within five minutes after the time appointed for hoiding the
meeting, the directors present may choose one of their members to be
Chairperson of the meeting.

oYesoNo

(i} The Board may, subject 1o the provisions of the Act, delegate any of its
powers to committees consisting of such member or members of its body as
it thinks fit.
(iiy Any committee so formed shall, in the exercise of the powers so
delegated, conform to any regulations that may be imposed on it by the.
Board.

oYesoNo
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{i) A committee may elect a Chairperson of its meetings.
(ii} if no such Chairperson is elected, or if at any meeting the chairperson is
not present within five minutes after the time appointed for holding the
meeting, the members present may choose one of their members to be
Chairperson of the meeting.

o YesoNo

|
|
|
i
|

1

(i} A committee may meet and adjourn as it thinks proper.
(i) Questions arising at any meeting of a committee shall be determined by
a majority of votes of the members present, and in case of an equality of
votes, the chairman shall have a second or casting vote.

oYesoNo

(26

All acts done by any meeting of the Board or of a committee thereof or by
any person acting as a director, shall, notwithstanding that it may be
afterwards discovered that there was sorne defect in the appointment of any
one or more of such directors or of any person acting as aforesaid, or that
they or any of them were disqualified, be as valid as if every such director or
such persen had been duly appointed and was qualified to be a director.

o Yes o No

Save as otherwise expressly provided in the Act, a resolution in writing,
signed by all the members of the Board or of a committee thereof, for the
time being entitled to receive notice of a meeting of the Board or commiittee,
shall be as valid and effective as if it had been passed at a meeting of the
Board or committee, duly convened and held.

oYes o No

Chief Executive Officer, Manager, Company Secretary or
Chief Financial Officer

28

Subject to the provisions of the Act,—
{i} A chief executive officer, manager, company secretary or chief financial
officer may be appointed by the Board for such term, at such remuneration
and upon such conditions as it thinks fit; and any chief executive officer,
manager, company secretary or chief financial officer so appointed may be
removed by means of a resolution of the Board.
(ii) A director may be appointed as chief executive officer, manager, company
secretary or chief financial officer.

oYesoNo

29

A provision of the Act or these regulations requiring or authorising a thing to
be done by or to a director and chief executive officer, manager, company
secretary or chief financial officer shall not be satisfied by its being done by
or to the same person acting both as director and as, or in place of, chief
executive officer, manager, company secretary or chief financial officer.

oYesoNo

The Seal
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30 (i} The Board shall provide for the safe custody of the seal. | oYesoNo
{ii) The seal of the company shall not be affixed to any instrument except by
the authority of a resolution of the Board or of a committee of the Board
authorised by it in that behalf, and except in the presence of at least two
directors and of the secretary or such other person as the Board may appoint
for the purpose; and those two directors and the secretary or other persen
aforesaid shall sign every instrument to which the seal of the company is so
affixed in their presence.
Note: The Articles shall be signed by each subscriber of the memorandum of
association who shall add his address, description and occupation, if any, in
the presence of at least one witness who shall attest the signature and shall
likewise add his address, description and occupation, if any, and such
signatures shall be in form specified below:

Names, addresses, descriptions and occupations of | Witnesses (along with names, addresses,

subscribers descriptions and occupations)
ABC of ..... merchant Signed before me...
Signature......

Dated the.......day of .........20.....

Place: e rirrinies s

TABLE — I- ARTICLES OF ASSOCIATION OF AN UNLIMITED COMPANY AND HAVING

A SHARE CAPITAL

Article | Description Applicability
No Y/N

1 The number of members with which the company proposes to be registered | o Yes o No

is hundred, but the Board of Directors may, from time to time, register an-
increase of members.

i

2 All the articles of Table F in Schedule | annexed to the Companies Act, 2013 | o Yes o Na

shall be deemed to be incorporated with these articles and to apply to the
company.
Table F- ARTICLES OF ASSQCIATION OF A COMPANY LIMITED 8Y SHARES
interpretation
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{1) In . these regulaticns—
{a) “the Act” means the Companies Act, 2013,
(b} “the seal” means the common seal of the company.
(2) Unless the context otherwise requires, words or expressions contained in
these regulations shall bear the same meaning as in the Act or any statutory
modification thereof in force at the date at which these regulations become

binding on the company.

o'Yes o No

Share capital and variation of rights

Subject to the provisions of the Act and these Articles, the shares in the
capital of the company shall be under the control of the Directors who may
issue, alfot or otherwise dispose of the same or any of them to such persons,
in such proportion and on such terms and conditions and either at a premium
or at par and at such time as they may from time to time think fit.

oYesoNo

{i} Every person whose name is entered as a member in the register of
members shall be entitled to receive within two months after incorporation,
in case of subscribers to the memorandum or after alfotment or within one
month after the application for the registration of transfer or transmission or
within such other period as the conditions of issue shall be provided,—
{a) one certificate for ali his shares without payment of any charges; or
{b} several ceitificates, each for one or more of his shares, upon payment of
twenty rupees  for  each  certificate after  the  first.
(it} Every certificate shall be under the seal and shall specify the shares to
which it refates and the amount paid-up thereon.
(iii} In respect of any share or shares held jointly by several persons, the
company shall not be bound to issue more than one certificate, and delivery
of a certificate for a share to one of several joint holders shall be sufficient
delivery to all such holders.

o YesoNo

{i} if any share certificate be worn out, defaced, mutilated or torn or if there
be no further space on the back for endorsement of transfer, then upon
production and surrender thereof to the company, a new certificate may be
issued in fieu thereof, and if any certificate is lost or destroyed then upon
proof thereof to the satisfaction of the company and on execution of such
indemnity as the company deem adequate, a new certificate in lieu thereof
shall be given. Every certificate under this Article shall be issued on payment
of twenty rupaes for each certificate.

| {ii} The provisions of Articles (2} and (3) shall mutatis mutandis apply to

debentures of the company.

o Yes 0 No

361G 14

Except as reauired by taw, no person shall be recognised by the company as
holding any share upon any trust, and the company shall not be bound by, or
e compelled in any way to recognise (even when having notice thereof) any
equitable, contingent, future or partial interest in any share, or any interest
in any fractional part of a share, or {except only as by these regulations or by
law otherwise provided} any other rights in respect of any share except an
absoiute right to the entirety thereof in the registered holder.

oYes o No
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(i} The company may exercise the powers of paying commissions conferred
by sub-section {6} of sectiop 40, provided that the rate per cent or the amount
of the commission paid or Fgreed to be paid shall be disclosed in the manner
required by that isection and rules made thereunder.
{ii) The rate or amount of the commission shall not exceed the rate or amount
prescribed in rules made under sub-section (6) of section 40
(iii) The commission may bé satisfied by the payment of cash or the allotment
of fully or partly paid shareis or partly in the one way and partly in the other.

o Yes o No

{i) If at any time the share| capital is divided into different classes of shares,
the rights attached to any\class (unless otherwise provided by the terms of
issue of the shares of that llass) may, subject to the provisions of section 48,
and whether or not the company is being wound up, be varied with the
consent in writing of the halders of three-fourths of the issued shares of that
class, or with the sanction of a special resoiution passed at a separate meeting
of the holders of the shares of that class.
fii) To every such separali'le meeting, the provisions of these regulations
relating to general rneetin%s shall mutatis mutandis apply, but so that the
necessary quorum shall be jat least two persons holding at least one-third- of
the issued shares of the ciaks in question.

o Yes o No

The rights conferred upon the holders of the shares of any class issued with
preferred or other rights sh#ll not, unless otherwise expressly provided by the
terms of issue of the sharés of that class, be deemed to be varied by the
creation or issue of further E;hares ranking pari passu therewith.

o YesoNo

Subject to the provisions of section 55, any preference shares may, with the
sanction of an ordinary resdlution, be issued on the terms that they are to be
redeerned on such terms ani:l in such manner as the company before the issue
of the shares may, by specii:p! resolution, determine.

|

o Yes o No

Lien

{i} The company shﬁﬁ have a first and paramount lien—
(a) on every share {not bejng a fully paid share}, for all monies (whether
presently payable or not) cdlled, or payable at a fixed time, in respect of that
share; and
(b} on all shares (not being fully paid shares) standing registered in the name
of a single person, for all rno'hies presently payable by him or his estate to the
company:

Provided that the Board of directors may at any time declare any share to be
wholly or in part exeﬂnpt_ from the provisions of this clause.
(ii) The company’s lien, if ani, on a share shall extend to all dividends payable

0YesoNo

and bonuses declared from time to time in respect of such shares.
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10

The company may sell, in such manner as the Board thinks fit, any shares on
which the company has a lien:
Provided that no sale shall be made—
(a) unless a sum in respect of which the lien exists is presently payable; or
(b} until the expiration of fourteen days after a notice in writing stating and
demanding payment of such part of the amount in respect of which the lien
exists as is presently payable, has been given to the registered holder for the
time being of the share or the person entitled thereto by reason of his death
or insolvency.

o Yes o No

11

(i} To give effect to any such sale, the Board may authorise some person to
transfer the shares sold to the purchaser thereof
{ii) The purchaser shall be registered as the holder of the shares comprised in
any such transfer.
{iii) The purchaser shall not be bound to see to the application of the purchase
money, nor shall his title to the shares be affected by any irregularity or
invalidity in the proceedings in reference to the sale,

oYesoNo

12

(i) The proceeds of the sale shall be received by the company and applied in
payment of such part of the amount in respect of which the lien exists as is
presently payable.
(ii} The residue, if any, shall, subject to a like lien for sums not presently
payable as existed upon the shares before the sale, be paid to the person
entitied to the shares at the date of the sale.

oYeso No

Calls on shares

(i) The Board may, from time to time, make calls upon the members in respect
of any monies unpaid on their shares {(whether on account of the nominal
value of the shares or by way of premium) and not by the conditions of
allotment thereof made payable at fixed times:
Provided that no call shall exceed one-fourth of the nominal value of the
share or be payable at less than one month from the date fixed for the
payment of the last preceding call.
{ii} Each member shall, subject to receiving at least fourteen days’ notice
specifying the time or times and place of payment, pay to the company, at
the time or times and place so specified, the amount called on his shares.
(iii} A call may be revoked or postponed at the discretion of the Board.

oYes o No

14

A call shali be deemed to have been made at the time when the resolution of
the Board authorizing the call was passed and may be required to be paid by
instaiments.

oYesoNo

15

The joint holders of a share shall be jointly and severally liable to pay all calls
in respect thereof.

oYesoNo

{16

(i) If a sum called in respect of a share is not paid before or on the day
appointed for payment thereof, the person from whom the sum is due shall
pay interest thereon from the day appointed for payment thereof to the time
of actual payment at ten per cent per annum or at such lower rate, if any, as
the Board may determine.
(ii} The Board shall be at liberty to waive payment of any such interest wholly
or in part.

o Yes o No
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(i) Any sum which by the terms of issue of a share becomes payable on
allotrnent or at any fixed date, whether on account of the nominal value of
the share or by way of premium, shall, for the purposes of these regulations,
be deemed to be a call duly made and payable on the date on which by the
terms of issue such sum becomes payable,
{ii} In case of non-payment of such sum, all the relevant provisions of these
regulations as to payment of interest and expenses, forfeiture or otherwise
shall apply as if such sum had become payable by virtue of a call duly made
and notified.

0 Yes o No

18

The Board—
{a) may, if it thinks fit, receive from any member willing to advance the same,
all or any part of the monies uncalled and unpaid upon any shares held by
him; . and
(b) upon ali or any of the monies so advanced, may (until the same would, but
for such advance, become presently payable} pay interest at such rate not
exceeding, unless the company in general meeting shall otherwise direct,
twelve per cent per annum, as may be agreed upon hetween the Board and
the member paying the sum in advance.

oYesoNo

Transfer of shares

19

(i) The instrument of transfer of any share in the company shall be executed
by or on behalf of both the transferor and transferee.
(ii) The transferor shall be deemed to remain a holder of the share until the
name of the transferee is entered in the register of members in respect
thereof.

oYesoNo

20

The Board may, subject to the right of appeal conferred by section 58 decline

to register—
{a) the transfer of a share, not being a fully paid share, to a person of whom
they do not approve; or

{b) any transfer of shares on which the company has a lien,

o YesoNo

21

The Board may decline to recognise any instrument of transfer unless—
{a) the instrument of transfer is in the form as prescribed in rules made under
sub-section (1) of section 56;
(b) the instrument of transfer is accompanied by the certificate of the shares
to which it relates, and such other evidence as the Board may reasonably
require to show the right of the transferor to make the transfer; and
{c) the instrument of transfer is in respect of only one class of shares.

oYesoNo

22

On giving not less than seven days' previous notice in accordance with section
91 and rules made thereunder, the registration of transfers may be
suspended at such times and for such periods as the Board may from time to
time determine;
Provided that such registration shall not be suspended for more than thirty
days at any one time or for more than forty-five days in the aggregate in any
year.

oYesoNo

Transmission of shares

-
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{i} On the death of a member, the survivor or survivors where the member
was a joint hoider, and his nominee or nominees or legal representatives
where he was a sole holder, shalf be the only persons recognised by the
company as having any title to his interest in the shares
(ii) Nothing in clause (i} shall release the estate of a deceased joint holder
from any liability in respect of any share which had been jointly held by him
with other persons.

oYes o No

24

(i} Any person becoming entitled to a share in consequence of the death or
insolvency of a member may, upon such evidence being produced as may
from time to time properly be required by the Beard and subject as
hereinafter provided, elect, either—
(a) to be registered himself as holder of the share; or
(b} to make such transfer of the share as the deceased or insolvent member
could have made.
{ii} The Board shall, in either case, have the same right to decline or suspend
registration as it would have had, if the deceased or insolvent member had
transferred the share before his death or insolvency.

oYes o No

25

(i} f the person 50 becoming entitled shall elect to be registered as holder of
the share himself, he shall deliver or send to the company a notice in writing
signed by him stating that he 50 elects.
(i) If the person aforesaid shall elect to transfer the share, he shall testify his
election by executing a transfer of the share.
(i} Alt the limitations, restrictions and provisions of these regulations relating
to the right to transfer and the registration of transfers of shares shall be
applicable to any such notice or transfer as aforesaid as if the death or
insolvency of the member had not occurred and the notice or transfer were
a transfer signed by that member.

oYesoNo

26

A person becoming entitled to a share by reason of the death or insolvency
of the holder shall be entitled to the same dividends and other advantages to
which he would be entitled if he were the registered holder of the share,
except that he shall not, before being registered as a member in respect of
the share, be entitled in respect of it to exercise any right conferred by
membership in  relation to meetings of the company:
Provided that the Board may, at any time, give notice requiring any such
person to eject either to be registered himself or to transfer the share, and if
the notice is not complied with within ninety days, the Board may thereafter
withhold payment of all dividends, bonuses ar other monies payable in
respect of the share, until the requirements of the notice have been complied
with.

oYes oNo
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In case of a One Person Company—
{i) on the death of the sole member, the person nominated by such member
shall be the person recognised by the company as having title to all the shares
of the member;
(i} the nominee on becoming entitled to such shares in case of the member’s
death shall be informed of such event by the Board of the company;
(iii} such nominee shall be entitled to the same dividends and other rights and
liabilities to which stich sole member of the company was entitled or liable;
{iv) on becoming member, such nominee shali nominate any other person
with the prior written consent of such person who, shall in the event of the
death of the member, become the member of the company., '

0 Yes o No

Forfeiture of shares

28

If 2a member fails to pay any call, or instalment of a call, on the day appointed
for payment thereof, the Board may, at any time thereafter during such time
as any part of the call or instalment remains unpaid, serve a notice on him
requiring payment of so much of the call or instalment as is unpaid, together
with any interest which may have accrued.

o YesoNo

29

The notice aforesaid shail—
(a) name a further day {not being earlier than the expiry of fourteen days from

the date of service of the notice) on or before which the payment required

by the notice is to be made; and
(b} state that, in the event of non-payment on or before the day so named,
the shares in respect of which the call was made shall be liable to be forfeitad.

oYesoNo

30

If the requirements of any such notice as aforesaid are not complied with, any
share in respect of which the notice has been given may, at any time
thereafter, before the payment required by the notice has been made, be
forfeited by a resolution of the Board to that effect.

oYesoNo

31

(i) A forfeited share may be sold or otherwise disposed of on such terms and
in such manner as the Board thinks fit.
(ii) At any time before a sale or disposal as aforesaid, the Board may cancel
the forfeiture on such terms as it thinks fit,

o Yes o No

32

{i} A person whose shares have heen forfeited shall cease to be a member in
respect of the forfeited shares, but shall, notwithstanding the forfeiture,
remain liabie to pay to the company all monies which, at the date of
forfeiture, were presently payable by him to the company in respect of the
shares.

{ii} The liability of such person shall cease if and when the company shall have
received payment in full of all such monies in respect of the shares.

o YesoNo

(i) A duly verified declaration in writing that the declarant is a director, the
manager or the secretary, of the company, and that a share in the company
has been duly forfeited on a date stated In the declaration, shall be conclusive
evidence of the facts therein stated as against all persons claiming to be
entitted to the share;
(ii) The company may receive the consideration, if any, given for the share on
any sale or disposal thereof and may execute a transfer of the share in favour
of the person to whom the share is sold or disposed of;
(ili) The transferee shall thereupon be registered as the holder of the share;
and .

(v} The transferee shall not be bound to see to the application of the
purchase money, if any, nor shall his title to the share be affected by any

o Yes o No
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irregularity or invalidity in the proceedings in reference to the forferture, sale
or disposal of the share.

The provisions of these regulations as to forfeiture shall apply in the case of
nonpayment of any sum which, by the terms of issue of a share, becomes
payable at a fixed time, whether on account of the nominal value of the share
or by way of premium, as if the same had been payable by virtue of a call duly
made and notified.

oYesoNo

Alteration of capital

The company may, from time to time, by ordinary resolution increase the
share cabital by such sum, to be divided into shares of such amount, as may

be specified in the resolution,

oYeso No

resolution, —
{a} consolidate and divide ali or any of its share capital into shares of larger

amount than its existing shares;
ib) canvert all or any of its fully paid-up shares into stock, and reconvert that

i stock into  fully  paid-up shares of any  denomination;

{c) sub-divide iis existing shares or any of them into shares of smaller amount
than is fixed by the memorandum;

: (d} cancel any shares which, at the date of the passing of the resolution, have

not been taken or agreed to be taken by any person.

o0 Yes o No

Where shares are converted into stock,—
(a) the holders of stock may transfer the same or any part thereof in the same
manner as, and subject to the same regulations under which, the shares from
which the stock arose might before the conversion have been transferred, or

| as near thereto as circumstances admit:
! Provided that the Board may, from time to time, fix the minimum amount of

stock transferable, so, however, that such minimum shall not exceed the
nominal amount of the shares from which the stock arose.
{b) the holders of stock shall, according to the amount of stock held by them,
have the same rights, privileges and advantages as regards dividends, voting
at meetings of the company, and other maiters, as if they held the shares
from which the stock arose; but no such privilege or advantage (except
participation in the dividends and profits of the company and in the assets on

. winding up} shall be conferred by an amount of stock which would not, if

existing in shares. have conferred that privilege or advantage.

; {¢} such of the regulations of the company as are applicable to paid-up shares
i shall appty to stock and the words “share” and “shareholder” in those
;___r_egulations shaill include “stock” and “stock-holder” respectively.

o Yes o No

¥ The company may, by special resolution, reduce in any manner and with, and
i subject to, any incident authorised and consent required by law,—
e} its share capital; ;

I

ib) any capital redemption reserve account; or
{c) any share premium account.

Capitalisation of profits

o Yes o No
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(i) The company in general meeting may, upon the recommendation of the
Board, resolve—
{a) that it is desirable to capitalise any part of the amount for the time being
standing to the credit of any of the company’s reserve accounts, or to the
credit of the, profit and loss account, or otherwise available for distribution;
and

{b) that such sum be accordingly set free for distribution in the manner
specified in clause (i) amongst the members who would have been entitled
thereto, if distributed by way of dividend and in the same proportions.
(i) The sum afaresaid shall not be paid in cash but shali be applied, subject to
the provision contained in clause ({iii), either in or towards—
(A} paying up any amounts for the time being unpaid on any shares held by
such members respectively;
{B) paying up in full, unissued shares of the company to be allotted and
distributed, credited as fully paid-up, to and amongs( such members in the

proportions ' aforesaid;
{C) partly in the way specified in sub-clause (A} and partly in that specified in
sub-clause (B);

(D} A securities premium account and a capital redemption reserve account
may, for the purposes of this regulation, be applied in the paying up of
unissued shares to be issued to members of the company as fully paid bonus
shares;

{E) The Board shall give effect to the resolution passed by the company in
pursuance of this regulation,

o Yes o No

(i} Whenever such a resolution as aforesaid shall have been passed, the Board
shall—

{a} make alf appi apriahions and applications of the undivided profits resolved
to be capitalised thereby, and all allotments and issues of fully paid shares if

any; and
{b} generally do all acts and things required to give effect thereto.
(i) The Board shall have power—

{a} to make such provisions, by the issue of fractional certificates or by
payment in cash or otherwise as it thinks fit, for the case of shares becoming
distributable in fractions; and
(b) to authorise any person to enter, on behalf of all the members entitied
thereto, into an agreement with the company providing for the allotment to
them respectively, credited as fully paid-up, of any further shares to which
they may be eniitled upon such capitalisation, or as the case may require, for
the payment by the company on their behalf, by the application thereto of
their respective proportions of profits resolved to be capitalised, of the
amount or any part of the amounts remaining unpaid on their existing shares;
(iii) Any agreement made under such authority shall be effective and binding
on such members,

oYesoNo

Buy-back of shares N
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i

Notwithstanding anything contained in these articles but subject to the
provisions of sections 68 to 70 and any other applicable provision of the Act
or any other law for the time being in force, the company may purchase its
own shares or other specified securities.

oYesoNo

Generaf meetings

"4z

All general meetings other than annual general meeting shall be called
extraordinary general meeting.

.
143

(i} The Board may, whenever it thinks fit, call an extraordinary general
meeting,

(i) If at any time directors capable of acting who are sufficient in number to
form a quorum are not within tndia, any director or any two members of the
company may call an extraordinary general meeting in the same manner, as
nearly as possible, as that in which such a meeting may be called by the Board.

o¥es oMo

o Yog o No '

Proceedings at general meetings

{i) No business shall be transacted at any general meeting unless a quorum of
members is present at the time when the meeting proceeds to business.
(ii) Save as otherwise provided herein, the guorum for the general meetings
shall be as provided in section 103.

oYeso No

The chﬁ?ﬁa:s-on, if any, of the Board shall preside as Chairperson at evefv
general meeting of the company.

o Yes o No

If there is no such Chairperson, or if he is not presé“rﬁ within fifteen minutes
- after the time appointed for holding the meeting, or is unwilling to act as
chairperson of the meeting, the directors present shall elect one of their
members to be Chairperson of the meeting.

ey
P

it at any meeting no director is willihg to act as Chairperson or if no director
is present within fifteen minutes after the time appointed for holding the
meeting, the members present shall choose one of their members to be
Chairperson of the meeting. o

oYeso No

oYes o No

in case of a One Person Company— |
(1) the resolution required to be passed at the general meetings of the
company shall be deemed to have been passed if the resolution is agreed
upoen by the sole member and communicated to the company and entered in
" the minutes book maintained under section 118;

{ii} such minutes hook shall be signed and dated by the member,

(i} the resclution shall become effective from the date of signing such
_ minutes by the sole member.

oYesoNo |

_______ Adjournment of meeting
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(i) The Chairperson may, with the consent of any meeting at which a quorum
is present, and shall, if so directed by the meeting, adjourn the meeting from
time to time and from place to place.
(i) No business shall be transacted at any adjourned meeting other than the
business left unfinished at the meeting from which the adjournment took
place, _

{iii) When a meeting is adjourned for thirty days or more, notice of the
adjourned meeting shall be given as in the case of an original meeting.
{iv) Save as aforesaid, and as proviued in section 103 of the Act, it shall not be
necessary to give any notice of an adjournment or of the business to be
transacted at an adjourned meeting.

oYesoNo

Voting rights

50

Subject to any rights or restrictions for the time being attached to any class
or classes of shares,—
{a) on a show of hands, every member present in person shall have one vote;
and

(b) on a poll, the voting rights of members shall be in proportion to his share
in the paid-up equity share capital of the company.

oYesoNo

51

A member may exercise his vote at a meeting by electronic means in
accordance with section 108 and shall vote only once.

oYesoNo

52

(i} In the case of joint holders, the vote of the senior who tenders a vote,
whether in person or by proxy, shall be accepted to the exclusion of the votes
of the other joint holders.
{ii) For this purpose, seniority shall be determined by the order in which the
names stand in the register of members.

o YesoNo

53

A member of unsound mind, or in respect of whom an order has been made
by any court having jurisdiction in lunacy, may vote, whether on a show of
hands or on a poll, by his committee or other legal guardian, and any such
committee or guardian may, on a pall, vote by proxy.

oYesoNo

54

Any business other than that upon which a polf has been demanded may be
proceeded with, pending the taking of the polt.

oYes oNo

55

No member shali be entitled to vote at any general meeting uniess all calls or
other sums presently payable by him in respect of shares in the company have
been paid

56

(i) No objection shall be raised to the qualification of any voter except at the
meeting or adjourned meeting at which the vote objected to is given or
tendered, and every vote not disallowed at such meeting shall be valid for all
purposes.

{ii) Any such objection made in due time shall be referred to the Chairperson
of the meeting, whose decision shall be final and conclusive.

o Yes oNo

Proxy
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e mstidinent appomtmg a proxv and the power-of-attorney or other
suthory, it any, under which it is signed or a notarised copy of that power or
Luthonity, shall be deposited at the registered office of the company not less
than 485 hours betare the time for holding the meeting or adjourned meeting
At whien the nzrson named in the instrument proposes to vote, or, in the case
2% 3 poY, rot lesy than 24 hours before the time appointed for the taking of
e nat], s on default the instrument of proxy shall not be treated as valid.

oYes o No

nent a ;pmr.tir{g a proxy shall be in the form as prescribed in the

Chanstint

vuley miade ur;&-e: section 105

o Yés_é No

Avote ;uven in accordance with the terms of an instrument of pro:w shall be
salid, navwithstanding the previous death or insanity of the principal or the
crevasLaton of the proxy or of the authority under which the proxy was
aecytod or the fransfer of the shares in respect of which the proxy is given:
~Trovided that no intimation in writing of such death, insanity, revocation or
transie: shatl have been received by the company at its office before the
Cromwnencemsnt of the meeting or adjourned meeting at which the proxy is

o Yes o No

" Board of Directors

The pusnner of the directors and the names of the first directors shall be
: ucw:mm:_:d i writing by the subscribers of the memorandum or a majority

oYes o No

i fli2 reauneration of the directors. shaal in so far as it consists of a rnonthly

pavmen’ be deamed 1o accrue trom day-to-day.
i .::m- i YO the remuneration payable to them in pursuance of the Act,
the Crecions nay pe paid alf traveliing, hotel and other expenses properly
EE IR IO by them—
el in aiterding and returning from meetings of the Board of Directors or any

T tnereof  or  general meetings of the company;, or
e hion with the business of the company.

o Yes o No

rs:;; r»'; + all expenses |ncurred in getting up and registering the

1;13‘. ﬁ‘\d" exercise the powers conferred on it by sectson 88 with |

: sions of thay section) make z2nd vary such regulations as it may thinks fit
rEapa g the ke aping of any such register.

oYesoNo

‘o Yes o No

Al chagucs, prom S0y notes, drafts, hundis, bills of exchange and other
negoital e instrimients, and all receipts for monies paid to the company, shall
be sigred. drawn, accepted, endorsed, or otherwise executed, as the case
mav be, by such person and in such manner as the Board shall from time to
fime by resoiution determine

o Yes 0 No

T Evet ry director present at any meeting g of the Board or of a committee thereof
shall sign his name in a book to be kept for that purpose.

——- ___‘..

o Yes o No
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(i} Subject to the provisions of section 149, the Board shall have power at any
time, and from time to time, to appoint a person as an additional director,
provided the number of the directors and additional directors together shall
not at any time exceed the maximum strength fixed for- the Board by the
articles,

(ii) Such person shall hold office only up to the date of the next annual general
meeting of the company but shall be eligible for appointment by the company
as a director at that meeting subject to the provisions of the Act.

oYesoNo

Proceedings of the Board

{i} The Board of Directors may meet for the conduct of business, adjourn and
otherwise regulate its meetings, as it thinks fit.
{if) A director may, and the manager or secretary on the requisition of a
director shall, at any time, summon a meeting of the Board.

oYesoNo

(i) Save as otherwise expressly provided in the Act, guestions arising at any
meeting of the Board shall be decided by a majority of votes,
(ii) In case of an equality of votes, the Chairperson of the Board, if any, shall
have a second or casting vote.

o Yes o No

The continuing directors may act notwithstanding any vacancy in the Board;

but, if and so long as their number is reduced below the quorum fixed by the

Act for a meeting of the Board, the continuing directors or director may act
for the purpose of increasing the number of directors to that fixed for the
quorum, or of summoning a general meeting of the company, but for no other
purpose,

oYesoNo

(i) The Board may elect a Chairperson of its meetings and determine the
period for - which he is to hold office.
{ii) ¥ no such Chairperson is elected, or if at any meeting the Chairperson is
not present within five minutes after the time appointed for holding the
meeting, the directors present may choose one of their number to be
Chairperson of the meeting.

oYesoNo

{i) The Board may, subject to the provisions of the Act, delegate any of it$
powers to committees consisting of such member or members of its body as
it thinks fit.
(i) Any committee so formed shall, in the exercise of the powers so
delegated, conform to any regulations that may be imposed on it by the
Board.

oYesoNo

{i} A committee may elect a Chairperson of its meetings.
{ii) if no such Chairperson is elected, or if at any meeting the Chairperson is

not present within five minutes after the time appointed for holding the

meeting, the members present may choose one of their members to be
Chairperson of the meeting.

oYesoNo

(il A committee wmay meet and adjourn as it thinks fit,
(ii) Questions arising at any meeting of a committee shall be determined by a
majority of votes of the members present, and in case of an equality of votes,
the Chairperson shatl have a second or casting vote.

o YesoNo
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74

All acts done in any meeting of the 8oard or ofé committee thereof or by any

| person acting as a director, shall, notwithstanding that it may be afterwards

discovered that there was some defect in the appointment of any one or
more of such directors or of any person acting as aforesaid, or that they or
any of them were disqualified, be as valid as if every such director or such
person had been duly appointed and was qualified to be a director.

0 Yes o No

75

Save as otherwise expressly provided in the Act, a resolution in writing, signed
by all the members of the Board or of a committee thereof, for the time being
entitled to receive notice of a meeting of the Board or committee, shall be
valid and effective as if it had been passed at a meeting of the Board or
committee, duly convened and held.

oYesaNo

76

in case of a One Person Company—
(i) where the company is having only one director, alf the businesses to be
transacted at the meeting of the Board shall be entered into minutes book
maintained under section 118;
{ii) such minutes book shall be signed and dated by the director;
(ili} the resolution shali become effective from the date of signing such
minutes by the director.

0YesoNo

Chief Executive Officer, Manager, Company Secretary or Chief Financial
Officer

77

Subject to the provisions of the Act,—
(i) A chief executive officer, manager, company secretary or chief financial
officer may be appointed by the Board for such term, at such renwmneration
and upon such conditions as it may thinks fit; and any chief executive officer,
manager, company secretary or chief financial officer so appointed may be
removed by means of a resolution of the Board;
{ii} A director may be appointed as chief executive officer, manager, company
secretary or chief financial officer

oYesoNo

78

A provision of the Act or these regulations requiring or authorising a thing to
be done by or to a director and chief executive officer, manager, company
secretary or chief financial officer shall not be satisfied by its being done by
of to the same person acting both as director and as, or in place of, chief
executive officer, rmanager, company secretary or chief financial officer.

oYesoNo

The Seal

79

(i) The Board shall provide for the safe custody of the seal.
(i) The seal of the company shall not be affixed to any instrument except by
the authority of a resolution of the Board or of a committee of the Board
authorised by it in that behalf, and except in the presence of at least two

directors and of the secretary or such other person as the Board may appoint

for the purpose; and those two directors and the secretary or other person
afore?id shall sign every instrument to which the seal of the company is so
affixed in their presence.

oYesoNo

Dividends and Reserve

80

The company in general meeting may declare dividends, but no dividend shait
exceed the amount recommended by the Board.

oYesoNo
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81

Subject to the provisicns of section 123, the Board may from time to time pay
to the members such interim dividends as appear to it to be justified by the
profits of the company.

oYesoNo

82

{i} The Board may, before recommending any dividend, set aside out of the
profits of the company such sums as it thinks fit as a reserve or reserves which
shall, at the discretion of the Eoard, be applicable for any purpose to which
the profits of the company may be properly applied, including provision for
meeting coniingencies or far equalizing dividends; and pending such
application, may, at the like discretion, either be employed in the business of
the company or be invested in such investments {other than shares of the
company) as the Board may, from time to time, thinks fit.
(i} The Board may aiso carry forward any profits which it may consider
necessary not to divide, without setting them aside as a reserve

oYesoNo

83

{i) Subject to the rights of persons, if any, entitled to shares with special rights
as to dividends, all dividends shall be declared and paid according to the
amounts paid or credited as paid on the shares in respect whereof the
dividend is paid, but if and so fong as nothing is paid upon any of the shares
in the company, dividends may be declared and paid according to the
amounts - of the shares.
{ii) No amount paid or credited as paid on a share in advance of calls shall be
treated for the purposes of this regulation as paid on the share.
(iii} Alt dividends shall be apportionzd and paid proportionately to the
amounts paid or credited as paid on the shares during any portion or portions
of the period in respect of which the dividend is paid; but if any share is issued
on terms providing that it shall rank for dividand as from a particular date
such share shall rank for dividend accerdingly.

o Yes o No

The Board may deduct from any dividend payable to any member all sums of
money, if any, presently payabie by him to the companv on account of calls
or otherwise in refation to the shares of the company.

o Yeso No

85

(i} Any dividend, interest or other monies payable in cash in respect of shares

may be paid by cheque or warrant sent through the post directed to the
registered address of the holder or, in the case of joint holders, to the
registered address of that one of the joint holders who is first named on the
regisier of members, or to such person and to such address as the holder or
joint hoiders rmay in writing direct.
(ii} Every such cheque or warrant shall be made pavable to the order of the
person to whom it is sent.

oYes o No

86

Any one of two or more joint holders of a share may give effective receipts
for any dividends, bonuses or other monies payable in respect of such share.

oYesoNo

87

Notice of any dividend that may have been declared shall be given to the
persons entitled to share therein in the manner mentioned in the Act.

oYesoNo

No dividend shall bear interest against the company.

cYesoNo

Accounts
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89 (i) The Board shall from time to time determine whether and to what extent | 0 Yes o No
and at what times and places and under what conditions or regulations, the
accounts and books of the company, or any of them, shalt be open to the
inspection of members not being directors.
{ii) No member (not being a director) shall have any right of inspecting any
aceournt or book or document of the company except as conferred by law or
authorised by the Board or by the company in general meeting,

Winding up

30 Subject to the provisions of Chapter XX of the Act and rules made | o YesoNo
thereunder—

| (i) If the company shall be wound up, the fiquidater may, with the sanction of
| a speciat resolution of the company and any other sanction required by the
Act, divide amongst the members, in specie or kind, the whole or any part of
the assets of the company, whether they shali consist of property of the same
kind or not.
(ii} For the purpose aforesaid, the liquidator may set such vatue as he deems
fair upon any property to be divided as aforesaid and may determine how
such division shalt be carried out as between the members or different classes
of mernbers.
{iii} The liquidator may, with the Jike sanction, vest the whole or any part of
such assets in trustees upon such trusts for the benefit of the contributories
if he considers necessary, but so that no member shall be compelled to accept
any shaves or other securities whereon there is any liability.

indemnity

91 Every officer of the company shall be indemnified out of the assets of the | o Yes o No
company against any lability incurred by him in defending any proceedings,
whether civil or criminal, in which judgment is given in his favour or in which
he is acquitted or in which relief is granted to him by the court or the Tribunal.
Note: The Articles shall be signed by each subscriber of the memorandum of
; association who shall add his address, description and occupation, if any, in
the presence of at least one witness who shall attest the signature and shall
likewise add his address, description and occupation, if any, and such
signatures shall be in form specified below:.

Names, addresses, descriptions and occupations of | Witnesses (along with names, addresses,

subscribers descriptions and occupations)
ABC of ..... merchant signed hefore me...
Signature......

Dated the......day of ........20......

PlacE, v rener e
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TABLE — J - ARTICLES OF ASSOCIATION OF AN UNLIMITED COMPANY AND NOT

HAVING SHARE CAPITAL

Articl
e No

Description

Applicabiilty
Y/N

1

The number of members with which the company proposes to be
registered is hundred, but the Board of Directors may, from time to time,
whenever the company or the business of the.company requires it, register
an increase of members. ’

o Yes o No

The subscribers to the memorandum and such other persons as the Board
shall admit to membership shall be members of the company.

o YesoNo

Al the articles of Table H in Schedule I annexed to the Companies Act, 2013
shall be deemed to be incorporated with these articles and to apply to the

company

oYesoNo

TableH
CAPITAL

-ARTICLES OF ASSOCIATION OF A COMPANY LIMITED BY GUARANTEE AND NOT HAVING SHARE

Interpretation

(1) In these regulations—
{a) “the Act” means the Companies Act, 2013;
{b) “the seal” means the common seal of the company.
{2} Uniess the context otherwise requires, words or expressions contained
in these regulations shall have the same meaning as in the Act or any
statutory modification thereof in force at the date at which these
regulations become binding on the company.

oYesoNo

Members

The number of members with which the company proposes to be
registered is hundred, but the Board of Directors may, from time to time,
whenever the company or the business of the company requires it, register
an increase of members.

o Yes o No

The subscribers to the memorandum and such other persons as the Board
shall admit to membership shall be members of the company.

o Yes o No

General meetings

All general meetings other than annual general meeting shall be called
extraordinary general meeting.

oYesoNo

¢} The Board may, whenever it thinks fit, call an extracrdinary general
meeting.

(ii) If at any time directors capable of acting who are sufficient in number
to form a quorum are not within India, any director or any two members of
the company may call an extraordinary general meeting in the same
manner, as nearly as possible, as that in which such a meeting may be calied
by the Board.

oYesoNo

Proceedings at general meetings
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5

(i} No business shall be transacted at any general meeting unless a quorum
of members is present at the time when the meeting proceeds to business,
(i) Save as otherwise provided herein, the quorum for the general meetings
shall be as provided in section 103,

oYesoNo

The Chairperson, if any, of the Board shall preside as Chairperson at every
general meeting of the company.

oYes o No

if there is no such Chairperson, or if he is not present within fifteen minutes
after the time appointed for holding the meeting, or is unwilling to act as
Chairperson of the meeting, the directors present shall elect one of their

members te be Chairperson of the meeting.

oYesoNo

If at any meeting no director is willing to act as Chairperson or if no director
is present within fifteen minutes after the time appointed for holding the
meeting, the members present shall choose one of their members to be
Chairperson of the meeting.

o Yes 0 No

Adjournment of meeting

{i) The Chairperson may, with the consent of any meeting at which a
quorum is present, and shall, if so directed by the meeting, adjourn the
meeting from time to time and from place to place.
(i} No business shall be transacted at any adjourned meeting other than

“the business left unfinished at the meeting from which the adjournment

took place.
{iit) When a meeting is adjourned for thirty days or more, notice of the
adjourned meeting shall be given as in the case of an original meeting.
(iv) Save as aforesaid, and as provided in section 103 of the Act, it shall not
be necessary to give any notice of an adjournment or of the business to be
transacted at an adjourned meeting.

o Yes o No

Voting rights

10

Every member shall have one vote,

o Yes o No

1

A member of unsound mind, or in respect of whom an order has been made
by any Court having jurisdiction in lunacy, may vote, whether on a show of
hands or on a poll, by his committee or other legal guardian, and any such
committee or guardian may, on a poll, vote by proxy.

0 Yes o No

12

No member shall be entitled to vote at any general meeting unfess all sums
presently payable by him to the company have been paid.

oYesoNo

13

{i} No objection shall be raised to the qualification of any voter except at
the meeting or adjourned meeting at which the vote objected tois givenor
tendered, and every vote not disallowed at such meeting shall be valid for
all purposes.
(i) Any such objection made in due time shall be referred to the
Chairperson of the meeting, whose decision shall be final and conclusive.

oYesoNo
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14 A vote given in accordance with the terms of an instrument of proxy shall { ¢ Yes o No
be valid, notwithstanding the previous death or insanity of the principal or F
the revocation of the proxy or of the authority under which the proxy was
executed, or the transfer of the shares in respect of which the proxy is
given: )

Provided that no intimation in writing of such death, insanity, revocation or
transfer shail have been received by the company at its office before the
commencement of the meeting or adjourned meeting at which the proxy
is used.

15 A member may exercise his vote at a meefing by electronic means in o Yes o No
accordance with section 108 and shall vote only once.

16 Any business other than that upon which a poll has been demanded may | o Yes o No
be proceeded with, pending the taking of the poll.

Board of Directors

17 The number of the directors and the names of the first directors shall be | o Yes o No
determined in writing by the subscribers of the memorandum or a majority
of them.

18 {i) The remuneration of the directors shall, in so far as it consists of a | 0 Yes o No
monthly payment, be deemed to accrwe from day-to-day.
{ii} In addition to the remuneration payable to them in pursuance of the
Act, the directors may be paid all travelling, hotel and other expenses
properly incurred by them—
(a} in attending and returning from meetings of the Board of Directors or
any committee thereof or general meetings of the company; or
(b} in connection with the business of the company

Proceedings of the Board

19 (i} The Board of Directors may meet for the conduct of business, adjourn | o Yes o No
and otherwise regulate its meetings, as it thinks fit,
{ii) A director may, and the manager or secretary on the requisition of a
director shall, at any time, summon a meeting of the Board.

20 (i} Save as otherwise expressiy provided in the Act, questions arising at any | o Yes o No
meeting of the Board shall be decided by a majority of votes.
(i) In case of an equality of votes, th= Chairperson of the Board, if any, shall
have a second or casting vote

21 The continuing directors may act notwithstanding any vacancy in the Board; | o Yes o No
but, if and so long as their number is reduced below the quorum fixed by
the Act for 3 meeting of the Board, the continuing directors or director may
act for the purpose of increasing the number of directors to that fixed for
the quorum, or of summoning a general meeting of the company, but for
no other purpose.
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29 A provision of the Act or these regulations requiring or authorising a thing | o Yes oNo
to be done by or to a director and chief executive officer, manager,
company secretary or chief financial officer shall not be satisfied by its beitg
done by or to the same person acting both as director and as, or in place of,
chief executive officer, manager, company secretary or chief financial
officer.

The Seal .
30 {i) The Board shall provide for the safe custody of the seal. | o YesoNo
(i) The seal of the company shall not be affixed to any instrument except
by the authority of a resolution of the Board or of a committee of the Boartd
authorised by it in that behalf, and except in the presence of at least twb
directors and of the secretary or such other person as the Board may
appoint for the purpose; and those two directors and the secretary or other
person aforesaid shall sign every instrument to which the seal of the
company is 50 affixed  in their presence.
Note: The Articles shali be signed by each subscriber of the memorandum
of association who shall add his address, description and occupation, if any,
in the presence of at least one witness who shall attest the signature and
shall likewise add his address, description and occupation, if any, and such
signatures shall be in form specified below:

Names, addresses, descriptions and occupations of | Witnesses (along with names, aﬁlm

subscribers descriptions and occupations)
ABC of ..... merchant  Signed before me...
* Signature......

Dated the........day of ........20......

o 1T

[F. No. 01/13/2013-CL-V (Part-}}
AMARDEEP SINGH BHATIA, Jt. See§:

Note : The principal rules were published in the Gazette of India, Extraordinary, Part I, Sectlon 3,
Sub-section (i), vide number GS.R. 250(E), dated the 31st March, 2014.
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